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Heard Mr.S.Nafh, learned counsel 

appearing for the Applicant and Mrs.M.Das, 

learned Addl. Standina counsel for the Govt. 

of India (to whom a copy of this O.A. has 

already been supplied) and perused the 

materials placed on record. 

Admit. issue notice to the 

Respondents requiring them to file their 

written statement by 13.10.2009. 

Pendency of this case shall not 

stand on the way of the Respondents to 

consider the case of the Applicant as 

against year 2004 and to grant him iaOP 

benefits from that date i.e., before the date 
4- 

 

of his suspension. 

(
/emer

edi)  
!) 

(M.R.Mohanty) 
Vice-Chairman 
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13.10.2009 
	

to written statement has yet been 

filed by the Respondents in this case. On 

the prayer of Mrs.MPas, Iced Addi. 

Standing counsel for the Govt. of India, 

time till end of October 2009 is, hereby, 

granted to the Respondents to put up 

their written statement. 

Call this matter on 03.11.2009 

awaiting written, statement from the 

Respondents. 

(M.Khafurvedi) 	(M.R.Mohanty) 
Member (A) 	 Vice-Chairman 

On the request of Mrs M. Das, 

learned Sr. standing counsel for the 

respon el` nts another four weeks time is 

allowed to filewritten statement. 

List on 07.12.20094 

(Madan ' haturvedi) 	(Mukesh Kr. Gupta) 
Member (A) 	 Member (J) 

/pg/ 
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07.12,2009 Despite severi adjournrnents no 
written statement has yet been filed by the 
Respondents. On the request of Mrs. M.t)as, 

• 	learned Sr.Standing caunsei last opportunity 

• 	I is grantectle reply. 
List the matter on 15,12.2009. 

• (ti1ukesh K mar Gupta) 
Member(J) 

((ml • 
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15.12.2009 	Reply has been filed. Learned counsel 

-, 	 :Ior:•the Applicant seeks and allowed three 

• : 	: 	. 	weeks time to file rejoinder. Case was 
admitted on 26.8.2009. 

List the matter for hearing on 

	

.•. 	
28.1.2010. 

(Madan Kum9r'haturvedi) (Mukesh Kumar Gupta) 
• 	Member (A) 	 Member (J) 

ILmI 
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28.01 .2010 	Learned 	counsel 	prays 	for 

	

adjournment 	stating 	that 	a 	fresh 

vakalatnoma has to be filed. 

In the circumstances, list on 24.02.2010. 

(Madan Ku1r Chaturvedi) (Mukesh Kumar Gupta) 

	

Member (A) 	 Member (J) 
/bb/ 

24.02.2010 	On the request of Mrs.Uflutta, learned 

counsel for the Applicant adjourned to 

12.03.2010. 

' 	 (Madan Kuyr Chaturvedi) (Mukesh Kurnar Gupta) 
Member (A) 	 Member (J)' 

/bb/ 

it 25.2..ôLU 	12.03.2010 	Issue being limited namely 

whether 	person 	who 	has 

misappropriated Government money 

fl- Ce-S 
	 could be promoted. 

Being Division Bench Matter list 

on 30'h  March 2010. 

• 	

• 	

(Mukesq1,,'u r Gupta) 
Member (I) 

/pb/ 
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"• 	 ' 30.032010 	Heard in Paft. List for further 
' 	 hea.ing on 31st  March 2010. 

• 	•••• 	• 	
• 	: 	:: 

L 
 (Madan Kiiar Chaturvedi) (Mukesh KuiäxGupta) 

Mcrnbor (A) 	 Membor U) 
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31.03.2010 	Heard counsel for the parties. Hearing 

,i: 	 • 	concluded. 
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For the reasons recorded separately 

O.A is allowed. 	- 	 • - 

(Madan('Chatyrvedi) 	(Mukesh Kr. Gupta) 
Member (A) 	 Member CM 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

O.A. No. 162 of 2009. 

DATE OF DECISION: 31 -03-2010. 

Shri Abul Kalarn 
.....................................................Applicant/s 

Ms U. Dutta 
.........................................Advocates for the 

Applicant/s 

-Versus - 

Union of India & Ors. 
.......................................... . .................................. Respondent/s 

Ms M. Das, Sr.C.G.S.0 
...............................................Advocate for the 

Respondent/s 

CORAM 

THE HON'BLE MR MUKESH KUMAR GUPTA, MEMBER (J) 
THE HOWBLE MR MADAN KUMAR CHATURVEDI,MEMBER(A) 

Whether reporters of local newspapers may be allowed to see 
the judgment? 	 Yy/No 

Whether to be referred to the Reporter or not? 	4/No 

Whether their Lordships wish to see the fair copy of the 
judgment? 

Mciii er.(J)/Member(A) 



CENTRAL ADMINISTRATWE TRIBUNAL, GUWAHATI BENCH 

Original Application No. 162/2009. 

Date of Order.  This the 31st Day of March, 2010. 

THE HON'BLE MR MUKESH KUMAR GUPTA, JUDICIAL MEMBER 

THE HON'BLE MR M.K.CHATURVEDI, ADMINISTRATIVE MEMBER 

Shri Abul Kalam 
Son of Late Mutahir All 
Postal Assistant, SB Section 
Office of the Chief Postmaster General 
Assam Circle, Meghdoot Bhawan, 
Guwahati- 1. 	 ... Applicant 

By Advocate: Mrs. U. Dutta 

Versus- 

The Union of India 
Represented by Secretary to the 
Government of India 
Ministry of Communications 
Department of Post 
Dak Bhavan, Sansad Marg, 
New Delhi- 110001. 

The Chief Postmaster General 
(Ass am Circle), Meghdoot Bhawan, 
Guwahati- 1. 

The Assistant Postmaster General (Staff) 
Meghdoot Bhawan, Guwahati- 1. 

The Assistant Postmaster General (Vig) 
Meghdoot Bhawan, Guwahati- 1. 

Asstt. Director of Accounts 
Office of the Chief Postmaster General 
(Ass am Circle), Meghdoot Bhawan, 
Guwahati- 1. 	 ... Respondents 

By Advocate: 	Mrs. M. Das, Sr. CGSC. 

$ 	
. 	

................ 
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By present application applicant seeks a declaration that 

he is entitled to time bound promotion in the pay scale of Rs.4500-

7000/- with effect from 14. 12.2004 under TBOP scheme dated 

17. 12.1983 i.e. the date from which he completed 16 years of service in 

the grade of LDCIPostal Assistant with all consequential benefits. 

Admitted, facts are that Abul Kalain, Postal Assistant 

joined initially as Group D staff and on 13.12.1988 temporarily 

appointed as LDC after clearing competitive examination conducted by 

Staff Selection Commission and posted at Meglidoot Bhawan, 

Guwahati. He was confirmed in said grade on 4.2. 1994. He was placed 

under suspension on 25.7.2005 and was charge sheeted vide 

memorandum dated 14. 10.2009 alleging that he misappropriated 

certain Government money. Mores aid suspension had been revoked on 

13.8.2007. 

His grievance raised is that though he has completed 16 

years of service on 13.12.2004, but no DPC, as contemplated vide above 

TBOP scheme, was convened in the year 2004 to consider himio  assess 

his fitness. Ms U. Dutta, learned counsel appearing for the applicant 

contends that no DPC was held in the year 2004, as projected vide reply 

para 3.5. Subsequent DPC held in the years 2006, 2007 & 2008 are 

inconsequential in nature. On date when be became eligible no 

disciplinary proceedings were either contemplated or pending. 

Similarly, he was not placed under suspension. For not holding DPC, 
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he cannot be penalized. Reliance was placed on (2004) 1 SOC 245  in 

P.N.Premchandran vs. State of Kerala and Ors. and (1908) 3 SOC 394, 

Union of India & Ors. vs. Dr Sudha Saihan to contend that when a 

DPO is held and the official is not placed under suspension, even the 

sealed cover procedure cannot be adopted on the ground that 

subsequently such proceedings had been initiated against the 

delinquent officer. 

The only ground raised and plea urged by the respondents 

is as he is facing disciplinary proceeding initially in the form of 

suspension order dated 25.7.2005 and later on issuing charge sheet 

dated 14.10.2009, his case was not recommended by DPCs held in the 

years 2005-2008. Therefore, applicant has no legal claim for grant of 

financial up-gradation under aforesaid scheme. 

We have heard both sides, perused the pleadings and other 

materials placed on record. The question which arises for consideration 

is whether applicant who was eligible for such financial up gradation on, 

completion of 16 years of service as on 13.12.2004 could be denied right 

of consideration. Admittedly no DPC was held in the year 2004. It is 

further not in dispute that as per para 4 of TBOP Scheme dated 

17.12.1983 the DPC is required to be convened before 30th June to 

consider fitness of the officials "completing 16 yars of service in the 

grade during the year. "  Officials who complete 16 years of service on a 

date later than that of convening of the meeting of DPO will be placed 

on the approved list and will be promoted to the next higher scale of 

pay immediately. on completion of 16 years of service. In other words, a 

0 
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person who do not complete prescribed eligibility on the date when 

DPC is to be convened but complete such service in the year concerned, 

is also required to be considered though his ultimate financial 

up gradation would available only on completion of prescribed length of 

service. As he has a legal right for consideration of his prayer but when 

no DPC was held in 2004, the said legal right was violated, which is 

unsustainable in law. As observed by Hon'ble Supreme Court in 

P.N,Premchanclran (supra) applicant cannot be penalized for 

administrative lapses by not holding DPC. 

6. 	In the circumstances and following aforesaid law we have 

no hesitation to hold that applicant's right of consideration in the year 

2004 has been violated. In the circumstances O.A is allowed. 

Respondents are required to convene DPC of 2004 to consider his case 

for financial upgradation under TBOP Scheme dated 17.12.1983 and if 

he is found suitable, respondents are required to regulate his financial 

upgradation. The aforesaid exercise shall be carried out within a period 

of 3 months from the date of receipt copy of this order. No costs. 

  

/pgl 

(MADAN lu'PAR CHATURVEDI) 
ADMINISTRATIVE MEMBER 

(MUKESH KUMAR GUPTA) 
JUDICIAL MEMBER 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An application under Section 19 of the Administrative Tribunals Act, 
1985) 

Title of the case 	: 	O.A. No. I 	/2009 

ShriAbul Kalam 	: Applicant. 
-Versus- 

Union of India & Ors. : Respondents. 

INUt!A 

Si. No. I Anuexure Particulars 	 I Page No. 
I C.____ 	._. 	0 	7 1... 	' 

yflu)1i (Xi L1L 01 iiaics 
I --- Ann1iction 

- .LJ. 1 - 1 
 

11   verification 
.- 

- 10 - 

 1 1 Copy of the appointment letter dated - 

13.12.1988  

 1 Copy 	of 	the 	TROP 	scheme 	dathcl I25ig 
-I - 	Ie-c 
1I.LZ.i7OQ 

11 3 Copy of circilar dated 22.07.1993 2-2 
0. 4 - 	-- 	0 	-----I - - 	- 	- _I r 	I-. I 

LOpY 01 UIC OIUCI uatcu UJ.IU.1 2-9-31 
9. 5 Copy, of the order dated 04,02,1994 -32-- 
10, 6 1 Copy of Ihe oider dated 31.03.99 	i -33 - 

11. 7 Copy of the order dated 2507.2005  

1 10. 8 Copy of the order dated 13.08.2007 	i -3~ - 

11. 9 Copy, 	of 	the 	representation 	dated 3- 	i 

12. 10 Copy 	of 	the 	representation 	dated _3g 

13, 11 Copy 	of the 	Law ers' 	notice 	dated '39-43 

141 12 Copy of the letter dated 28.05.09 —44 - 

15. 13 1 Copy of the letter dated 21 6.07.09 4 c-44 

L)ate: 

ed y- 
The Pátioer 
7- - 

c. 
Adc 
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IN THE CENTIAL ADMINISTIATIVE 
GUWAHATI BENCH: GUWAHATI 

(An application under Section 19 of the Administrative Tribunals Act, 1985) 

0. A. No. 	2-_/200 

Shri Abul Kalain 
WI.- 
V5 

Union of India and Others. 

SYNOPSIS OF THE APPLIcATION 
Applicant is a Postal Assistant working in the office of the Chief 

Postmaster General, Guwahati. He has completed his 16 years of service 

in the grade of LDC/Postal Assistant on 13.12.2004 and attained 

eligibility for time bound promotion w.e,f 14.12.2004 in the scale of Rs. 

4500-125-7000 in terms of time hound one promotion scheme dated 

17.12.1983. Many of the juniors of the applicant has already been granted 

time bound promotion in the scale of pay of Rs. 4500-125-7000 alter 

completion of 16 years of service in the grade of L,DC/ Postal Assistant but 

the same has been denied to the applicant. Be it stated that applicant was 

suspencteci vide order dated 25.07.2005 contemplating/ pending 

discipiinaiy proceeding, however suspension was revoked vide order dated 

13.08.2007. However, no charge memo or charge sheet was issued to him 

at any point of time. Applicant submitted representation on 16.09.2008 

and 27.11.2008 for time bound promotion w.e.f. 14.12.2004, but to no 

result. Hence this Origmal Application, 

LIST OF DATES 
17.12.1983- 	Indian Posts and Telegraphs Department issued Time- 

Bound One Promotion Scheme (for short TBOP Scheme) 
providing placing of officers in the next higher grade" who 
had completed sixteen years of -service in Groups 'C' and V. 

in terms of para 4 of the scheme, the DF'U meeting 
required to be convened before 30th June to consider fitness of 
the officials completing 16 years of service in the grade during 
the year. Officials who complete 16 years of service on a date 
later than that of convening of the meeting of the DPC wifi be 
placed on the approved list and will be promoted to the next 
higher scale of pay immediately on completion of 16 years of 
service, subject to their being found fit by the DPC and 

• 	subject to normal rules relating to promotion 
(Annexure- 2) 

LI 
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13.12.1988- 	Applicant was temporarily appointed as Lower Division 
Clerk and posted at the office of Chief Postmaster General, 
Meghdoot Bhavan, Guwahati. 	 (Annexure- 1) 

	

22.07.1993- 	Govt. of India, Ministry of Communications, 
Department of Posts issued ciituiar stating that the existing 
official who do not opt for the old scales would be considered 
for grant of first promotion in the higher scale of Ps. 1400-
2300 if they complete/have completed lO years of service as 
LDC or as LDC and UDC or as PosAssisthnts/ Sorting 
Assistant and UDC taken together. (Annexure- 3) 

	

05.10. 1993- 	Post of L.D.0 was converted to the post of Time Scale 
Postal Assistant w.c.f. 26.06.1993. Applicant was placed at SI. 
No. 43 of the list of LDC converted as Postal Assistant. 

(Aimexure- 4) 

	

04.02.1994- 	Applicant was confirmed as L.D.0 in the scale of pay of 
Ps. 975-1660 (revised Ps. 4,000-6,000 by the 5th CPc. 

(Annexure- 5) 

	

31.03.1999- 	Applicant was posted as Development Officer (PU), 
Circle Office, Guwahati for a period of three years w.c.f. 
01.04.1999 in the scale of pay 	of Rs. 4500-7000. The said 
period was extended up to 31.03.2001. 	(Annexure- 6) 

	

28.04.2004- 	Applicant was transferred to PLI section as Postal 
Assistant in the scale of pay of Rs. 4,000-6000, 

	

14.12.2004- 	Applicant completed 16 years of service as LDC/ Postal 
Assistant and attained eligibility for time bound promotion in 
the scale of Ps. 4500-125-7000 under the TBOP Scheme. 

	

25.07.2005- 	Applicant was placed under suspension under Rule 10 
of CCS (CCA) Puics, 1965 contemplating/pending disciplinary 
proceeding. 	 (Annexure- 7) 

	

20.08.2005- 	Slur Bijoy Mazumdar, immediate junior of the applicant 
has been granted time bound promotion in the scale of pay of 
Ps. 4500-7000 after completion of 16 years of service in the 
post of LDC/ Postal Assistant. 

	

13.08.2007- 	Respondents revoked the order of suspension dated 
25.07.05 and allowed the applicant to join his duty, 

(Annexure- ) 

	

16.09.2008- 	Applicant submitted representation to the Respondent 
No. 2 for grant of time bound promotion w.c.f. 14.12.04. 

(Annexure- 9) 

27.11.2008- 	Applicant submitted another representation for grant 
time bound promotion. 	 (Annexure- 101 
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25.02.2009-. 	Counsel of the applicant submitted one notice for 
restoration of pay of thc applicant sincc the immediate junior 
of the applicant is getting more pay than the applicant. 

(Annexure- 111 

28.05.2009- 	Assistant Director (A/Cs) intimated the applicant that 
his inniediate junior Shri Mazumdar got the time bound 
promotion as such he is drawing more pay than the applicant. 

(Annexure- 12) 

2/6.07.2009- 	Respondent No. 4 issued a letter addressed to the 
Counsel of the applicant stating that name of the applicant 
was forwarded to the DPC held in 2005, 2006, 2007, 2008 but 
the DPC did not recommend his name for financial up 
gradation under the TBOP scheme due to pending of 
disciplinary case. (Annexure- 13) 

It is stated that no charge memo or charge sheet 
initiating disciplinary proceeding has beeii issued agüiisi the 
applicant at any point of time. 

PRAYERS 
That the Hoifbie Tribunal be pleased to declare that the applicant is 

entitled to time bound promotion in the scale of pay of Ps. 4500-

125-7000/- w.e.f. 14.12.2004 under the TBOP Scheme dated 

17.12.1983 i.e. the date from which applicant completed 16 years of 

service in the grade of LDC/ Postal Assistant. 

That the Hou7ble Tribunal he pleased to direct the respondents to 

convene DPC to grant time bound promotion of the applicant in the 

scale of pay of Ps. 4500-125-7000/- w,e.f. 14.12.2004 with all 

consequential benefits including arrear monetary benefits. 

Costs of the application. 

Any other relief (s) to which the applicant is entitled as the Hon'ble 

Tribunal may deem fit and proper. 

Interim order prayed for: 

During pendency of the application, the applicant prays for the 

following intethn relief: - 

1. That the Hon'ble Tribunal be pleased to direct the respondents that 

the pendency of this application shall not be a bar for the 

respondents for consideration of the case of the applicant for 

providing relief as prayed for, 
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Ô.A. No. I 19 	/2009 

BETWEEN: 
Shri AbuI Kalam 
Son of Late Motahir All, 
Postal Assistant, SB Section, 
Office of the Chief Postmaster General, 
Assam Circle, Meghdoot Bhawan, Guwahati- 1. 

Central Admnistrati veTtibu 
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Applicant. 
-AND- 

The Union of India, 
Pepresented by Secretaiv,  to the 
Government of India, 
Ministry of Communications, 
Department of Posts, 
Dk Phavan, Sansad Marg, New Delhi- 1 1000L &- 

The Chief Postmaster General, 
(Assam Circle), Mcghdoot Bhavan, 
Guwahati- 781001. - 

The Assistant Postmaster General (Staff), 
Mcghdoot Ehavan, Guwahati- 78 100 1. c- 

The Assistant Postmaster General (Vig.). 
Meghdoot Bhavan, Guwahati- 78 100 1. 

Asstt. Director of Accounts 
Office of the Chief Postmaster General, 
(Assam Circle), Meghdoot Bhavan, 
Guwahati- 781001. 

Respondents. 

DETAILS OF THE APPLICATION 

1. Particulars of the order (si against which this application is made: 

This application is made not against any impugned order but 

praying for a direction upon the respondents for grant of benefit of 

time bound promotion to the applicant w.e.f. 14.12.2004 i.e. on 

completion of 16 years of service to the grade of LDC/ Postal 

Assistant as provided by the Time Bound One Promotion (for short 
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TBOP) Scheme dated 17.12.1983 and re-fix his pay in the grade of 

Postal Assistant with effect from 14.12.2004 after granting the 

benefit of TBOP with effect from 14.12.2004 with all consequential 
benefits including arrear monetary benefit. 

2. 	Jurisdiction of the Tribunal: 
The applicant declares that the subject matter of this application is 

well within the jurisdiction of this Hon'ble Tribunal. 

3e 	Limitation: 
The applicant further declares that this application is filed within 

the limitation prescribed under Section- 21 of the Administrative 
Tribunals Act' 1985. 

4. Facts of the case: 

4.1 That the applicant is a citizen of India and as such he is entitled to 

all the rights, protections and privileges as guaranteed under the 
Constitution of India. 

4.2 That your humble applicant was initially appointed as Group 'D' staff 
and posted in the office of the Post Master General, Shillong. 

Thereafter on 13.12.1988, he was temporarily appointed as Lower 

Division Clerk (for short L.D.C.) after clearing competitive 

examination conducted by the Staff Selection Commission and 

posted at Meghdoot Bhavan, Guwahati. Subsequently, the post of 

LDC was converted to the post of Time Scale Postal Assistant by the 
respondent. Applicant is working to the post of Time Scale Postal 
Assistant and he is posted in the S. B Section, office of the Chief 
Postmaster General, Meghdoot Bhavan, Guwahati. 

Copy of the appointment letter dated 13.12.1988 
is enclosed herewith and marked as Annexure- 1. 

4.3 That the Indian Posts and Telegraphs Department, office of the 
Director General of Posts and Telegraphs, New Delhi vide 
Memorandum bearing No. 31-26/83-P.E.i dated 17,12.1983 issued 
the instructions regarding Time- Bound One Promotion Scheme (for 
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short TBOP Scheme). The instructions were sent to all the Heads of 

Circles (Postal). The Scheme, inter alia, provided placing of officers in 

the "next higher grade" who had completed sixteen years of service in 

Groups 'C' and V. The scheme came into effect from 30.11.1983. 
Pam, 1 of the TBOP Scheme relates to placing of an employee in "next 

higher grade" reads thus: 

'(1) The scheme will come into effect from 30.11.1983. All 

officials belonging to basic grades in Group 'C' and Group 'D' 

to which there is direct recruitment other from outside and/or 

by means of limited competitive examination from lower 

cadres, and who have completed 16 years of service in that 
grade will be placed in the next higher grade, Officials 

belonging to operative cadres listed in the Annexure- I to the 

agreement will be covered under the scheme." 

It is abundantly clear that so far as placing of an officer in the 

"next higher grade" is concerned, what is relevant and material is 
that such official belonging to basic grades in Groups 'C' and 'D' 

must have completed "sixteen years of service in that grade". 

Copy of the TBOP scheme dated 17.12.1983 is 

enclosed herewith and marked as Annexure- 2. 

4.4 That the Govt. of India, Ministiy of Communications, Department of 
Posts Vide circular bearing No. 4-12/88-P.E.I (Pt.) dated 22.07. 1993 

extended the TBOP scheme and Biennial Cadre Review Scheme to 

Group 'C' staff of administrative offices (Circle Offices) in the 
department of posts. In pam 3.6 of the said circular it has been 

stated as follows: 

"3.6 That the existing official who do not opt for the old 
scales would be considered for grant of first promotion in the 

higher scale of Rs. 1400-2300 if they complete/have 

completed 16 years of service as LDC or as LDC and UDC or 
as Postal Assistants! Sorting Assistant and UDC taken 

together and then for second promotion in the next higher 
scale of Rs. 1600-2660 after completion of 26 years of service. 

/I 11=1 
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Their pay on grant of promotions under Time Bound 

Promotion Scheme and Second Promotion will be fixed under 

F.R 22 (I) (a) (1)." 

it is abundantly clear from para 3.6 of the circular dated 

22.07.93 that 16 years of service as LDC or as LDC and UDC or as 

Postal Assistants! Sorting Assistant and UDC taken together is 

necessaiy criteria for grant of promotion under the TBOP scheme. 

Copy of circular dated 22.07.1993 is enclosed 

herewith and marked as Annexure- 3. 

4.5 That your applicant while working as LDC, the respondent No. 3 

issued an order under Memo No. Staff/2-30/93 dated 05.10.1993, 

whereby the post of L.D.0 was converted to the post of Time Scale 

Postal Assistant w.e.f. 26.06.1993 along with other persons who were 

working as L.D.C. at that point of time. Be it stated that in the order 

dated 05.10.1993 name of the applicant appeared at Si. No. 43 and 

his post was converted to Postal Assistant along with many of the 

juniors to him. 

Copy of the order dated 05.10.1993 is enclosed 

herewith and marked as Annexure- 4, 

4.6 That the respondent No. 3 issued an order beaxing Memo No. 

Staff/5-3/90 dated 04.02.1994, whereby service of the applicant was 

confirmed as L.D.0 in the scale of pay of Rs. 975-1660 (revised Rs. 

4,QOO-,QO() by the 5th  CPc). 

Copy of the order dated 04.02.1994 is enclosed 

herewith and marked as Annexure- 5. 

4.7 That the applicant while working as Postal Assistant he was placed 

as Development Officer (PLI), Circle Office, Guwahati for a period of 

three years w.e.f. 01.04.1999 in the scale of pay of Rs. 4500-7000. 

The said period was extended up to 31.03.2004 by the Assistant 

Postmaster General (Staff) vide prder dated 07.03.2003. 
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Copy of the order dated 31.03.99 is enclosed 
herewith and marked as Annexure- 6. 

4.8 That after completion of the aforesaid period the respondent No. 3 

vide order under No. Staff/27/98/Pt- I dated 28.04.2004 transfened 

the applicant to PLI section as Postal Assistant in the scale of pay of 
Rs. 4,000-6000. It is relevant to mention here that the applicant 

while serving as Postal Assistant, PU! Section he was placed under 

suspension vide letter No. DDM (PLI)/ Staff/ 2995 dated .2005 

under Rule 10 of CCS (CCA) Rules, 1965 contemplating/pending 

disciplinaxy proceeding. However, after lapse of more than 2 years 
the Deputy Divisional Manager (PLI) vide his letter bearing No. DDM 

(PLI)/Staff/2005 dated 13.08.2007 revoked the order of suspension 

dated .. .O.2005 and allowed the applicant to join his duty. It is 

relevant to mention here that in the revocation order of suspension 

dated 13.08.2007 it has no where stated by the Deputy Divisional 
1  Manager (PU) that the disciplinary proceeding is pending against the 

applicant and no memorandum of charge sheet initiating disciplinary 

proceeding against the applicant has been issued at any point of 

thne. 
Copy of the order dated 	,( .2005 and 

13.08.2007 are enclosed herewith and marked as 
Anuexure- 7 and 8 respectively. 

4.9 That it is stated that in terms of para (4) of the T.B.O.P Scheme dated 
17.12.1983 it is mandatory on the part of the respondents to iden1i' 

c1ibelonging to the cadres covered under the scheme who 

will complete 16 years of service up to 3 1 March of the next vear .  

The relevant Para 4 of the TBOP Scheme relates to convening of 
Departmental Promotion Committee for placing of an employee in 

"next higher grade" reads thus: 

'(4) With effect from 1.4.84 onwards the Heads of 
Circles! Divisional Supdts, / Heads of functional units will 

identify the official belonging to the cadres covered under the 

scheme, who will complete 16 years of service up to 3 j$t 

March of the next year. The Departmental Promotion 

" Me- 
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Committee meeting will he convened before 30th Jime to .-- - 	 - 
consider fitness of the officials completing 16 years of service 

in the grade during the year. Officials who complete 16 years 

of service on a date later than that of convening of the meeting 

of the DPC will be placed on the approved list and will be 

promoted to. the next higher scale of pay immediately on 

completion of 16 years of service. to their being found 

fit by the DPC and subject to normal rules relating to 

promotion. In respect of the officials who complete 16 years of 

service between the period from jst  April to the date the 

meeting of the DPC is convened, they will be placed in the 

next higher scale of pay from the date following the date they 

completed 16 years of service subject to their being found fit 

by the DPC/' 

It is abundantly clear from the above mentioned provision that 

for placing of an employee to the next higher grade in terms of 

T.B.O.P Scheme dated 17.12.1983, the DPC meeting will be 

convened before 30th June to consider fitness of the officials 

completing 16 years of service in the grade during the year. 

Officials who complete 16 years of service on a date later than that 

of convening of the meeting of the DPC will be placed on the 

approved list and will be promoted to the next higher scale of pay 

immediately on completion of 16 years of service, subject to their 

being found fit by the DPC and subject to normal rules relating to 

promotion. 
In the instant case, the applicant completed his 16 years of 

service to the post of L.D.C/Postal Assistant on 13.12.2004 and 

thereby he has attained eligibility for grant of Time Bound Promotion 

w.e.f. 14.12.2004 i.e. day immediate after completion of 16 years of 

service under the T.B.O.P Scheme dated 17.12.1983. As such it was 

the duty of the respondents to consider promotion of the applicant by j 

convening I)PC within 30th lime, 2004 itself since the applicant 
• - 	 - 	-- 

completed the 16 years of service in the year 2004 itselL It is relevant 

to mention here that the T.B.O.P Scheme dated 17. 12. 1983 is still in 

force but the respondents failed to follow the provision of the scheme 

for grant time bound promotion to the applicant w.e.f. 14.12.2004 for 
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the reason best known to the authority. As such due to laches, 

lapses and negligence of the respondents applicant suffered the 

benefit of time bound promotion w.e.f. 14.12.2004 which he is 

legitimately entitled to. It is also relevant to mention here that 

applicant was very much in service on 14.12.2004 and no charge 

sheet, memo or warning was issued to him at that relevant point of 

time when the applicant completed 16 years of service to the post of 

L. D. Cf Postal Assistant. As such it is the duty of the respondents to 

grant time bound promotion to the applicant to the next higher grade 

w.e.f. 14.12.2004 by holding DPC. 

4.10 That your applicant situated thus, submitted one representation on 

16.09.2008 addressed to the Chief Postmaster General (Assani 

Circle), Guwahati praying for grant of promotion to the next higher 

grade under the Time Bound Promotion Scheme. In his 

representation dated 16.09.2008 applicant stated that he has 

completed 16 years of service to the post of LDC/ Postal Assistant on 

13.12.2004 but he has been deprived of promotion to the next 

higher grade. It is categorically stated by the applicant that Sin-i 

Ananat Kumar Das, P.A. Smti Goma Thapa, P.A and many others 

juniors to him have been granted the benefit of time bound 

promotion after completion of 16 years of service but the same 

benefit of promotion has been denied to him. Therefore the 

applicant prayed for grant of time bound promotion w.e.f. 

14.12.2004 with all consequential service benefit including an-ear 

monetary benefit. Finding no reply to his representation dated 

16.09.2008 applicant submitted another representation on 

27.11.2008 addressed to the Director of Postal Service, Assam 
Circle, Guwahati stating therein that it is mandatory to convene 

DPC in June to consider the case of officials completing 16 years of 

service from let April of that year to 3111t March next but it appears 

that his name was not placed before the DPC convened in June 

2004 for consideration along with other officials who became eligible 

during the period from 1 April 2004 to 31st  March, 2005. Applicant 
also stated that due to denial of promotion under TBOP scheme he 

has been suffering from pecuniary loss and it has adverse effect on 
revision of py in 6th p• Therefore the applicant requested to 

,A-1r, -~ "Ou. , 
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grant him promotion under the TBOP Scheme with all consequential 

financial benefit. But the respondents did not give reply to any of 

the representation submitted by the applicant, as a result applicant 

remained in dark regarding the ground of denial of time bound 

promotion to him on completion of 16 years of service. Be it stated 

that applicant has come to learn that his immediate junior Shir 

Bijoy Mazumdar has been granted time bound promotion w.e.f. 

20.08.2005 i.e. the date after completion of 16 years of service in 

the post of LDC/Postal Assistant, however in spite of his best effort 

he could not collect the time bound promotion order of his 

immediate junior and other juniors. Therefore the applicant pray 

before the Hon'ble Tribunal for a direction upon the respondents to 

furnish the copy of the time bound promotion order of the juniors of 

the applicant for proper adjudication of the case of the applicant. 

Copy of the representation dated 16.09.08 and 

27.11.08 are enclosed herewith and marked as 

AnueKure- 9 and 10 respectively. 

4.11 That your applicant begs to state that fmding no response from the 

respondents regarding restoration of his pay at par with his 

immediate juniors after revocation of order of suspension, the 

applicant served a Notice dated 25.02.2009 through his Lawyer 

addressed to the respondent No. 2 for restoration of his pay. In pam 

10 of the said notice, it has been categorically stated that after 

revision of scale of pay as per the recommendation of the Sixth 

Central Pay Commission the applicant is drawing basic with grade 

pay of Es. 11,890 and total emolument of Rs. 18,9401- as on 

01.01.2009 whereas his immediate junior Sri Bijoy Mazumdar is 

drawing basic and grade pay Es. 12,570 and total emolument of Es. 

21,6671-. It is also stated that the applicant is drawing grade Pay of 

Es. 2400/- whereas immediate junior of the applicant is drawing 

grade pay of Es. 2800/-, therefore in the notice dated 25.02.2009 it 

is urged to restore pay of the applicant with arrear monetary benefit. 

Copy of the Lawyers' notice dated 25.02.2009 is 

enclosed herewith and marked as Annexure- 11. 
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4.12 That the Assistant Director (Al Cs) with reference to the 

notice dated 25.02.2009 addressed a letter bearing No. AP/31-

6/2001 (L) dated 28,05.2009 to the applicant, wherein it has been 

stated that the immediate junior of the applicant Sri Bjjoy Mazumdar 

has already got his promotion under the TBOP scheme with grade 

pay of Ps. 28001 - whereas grade pay of the applicant in the Postal 

Assistant cadre is Ps. 24001-. It is evident from the letter dated 

28.05.09 that the immediate junior of the applicant got promotion 

under the TBOP scheme whereas applicant has been denied the 

promotion under the TBOP scheme, as a result the immediate junior 

of the applicant drawing higher grade pay than the applicant. 

However, no reason has been assigned in the letter dated 28.05.2009 

by the respondents for denial of time bound promotion to the 

applicant w.e.f. 14.12.2004 under the TBOP scheme. 

Copy of the letter dated 28.05.09 is enclosed 

herewith and marked as Anuexure- 12. 

4.13 That from the letter dated 28.05.2009 it is evident that immediate 

junior of the applicant Sri Bjjoy Mazuindar has already been placed 

in the scale of Rs. 4,500-12-7,00() [as per ñth  CI-'C corresponding 

Pay Band Ps, 4,860-20,2000 with grade pay of Ps. 2,8001 after 

granting him time bound promotion. Whereas applicant is placed in 

the scale of pay of Ps. 4,000-100-6,000 [corresponding Pay Bands 

Ps. 4,860-20,2000 with grade pay of Ps. 2,4001 due non-extension 

of benefit of time bound promotion w.e.f. 14.12.2004. In this 

connection it is relevant to mention here that applicant completed 

16 years of service to the post of LDC/ Postal Assistant on 

13.12.2004 and his immediate junior Sri Buoy  Mazumdar completed 

16 years of service to the post of LDC/ Postal Assistant on 

20.08.2005. As such denial of benefit of time bound promotion to 

the applicant in the scale of pay of Ps. 4500-125-7000 from the date 

of cdmpletion of his 16 years service as LDC/ Postal Assistant is 

illegal, arbitraiy and also attracts violation of Article 14 and 16 of 

the Constitution of India. 
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4.14 That the Assistant Postmaster General 	esnondent No. 

his letter No. V!G/Pleder Notice-10/08 dMed 2'/6 1Ju!y, 2009 

addressed to the Lawyer of the applicant it has been stated that 

name of the applicant was forwarded to the DPC held in 2005, 

2006, 2007, 2008 but the DPC did not recommend his name for 

fmancial up gradation under the TBOP scheme due to pending of 

disciplinary case. It is also stated in the letter dated 2/6.07.09 that 

pay and allowance of the applicant has already been restored on 

01.01,2009 and the suspension period of the applicant is yet to be 

regularized due to non-finalisation of the case by the competent 

authority. It has been further stated in the said letter that the junior 

of the applicant Sri Bjjoy Mazumder got his promotion under the 

TBOP scheme with grade pay of Rs. 2800/- while the applicant is 

drawing grade pay of Rs. 2 400/ - in PA cadre and he is yet to got his 
promotion under the TBOP scheme due to pendency of 

departmental proceeding. 

Copy of the letter dated 2/6.07.09 is enclosed 

herewith and marked as Annexure- 13. 

4.15 That it is stated that from the letter dated 2/6.07.09 it is evident 

that the name of the applicant was forwarded before the DPC held 

in the year 2005, 2006, 2007 and 2008 and the DPC did not 

recommend his name for financial upgradation under the TBOP 

Scheme due to pending disciplinary proceeding. The respondent No. 

in the letter dated 2/6.07.09 nowhere stated the exact date of the 

DPC held in the year 2005 and subsequently, as such, the letter is 

cryptic, arbitrary and unreasonable, as such the reason as assigned 

by the respondent No. 4 for non granting benefit of time bound 

promotion to the applicant is liable to be rejected. It is relevant to 

mention here that the applicant completed his 16 years of service to 

the post of L.D.C/Postal Assistant on 13.12.2004 and thereby he 

has attained eligibility for grant of Time Bound Promotion w.e.f. 

14.12.2004 i.e. day immediate after completion of 16 years of 

service under the T.B.O.P Scheme dated 17.12.1983. As such it is 

the duty  of the respondents to consider promotion of the applicant 

by convening DPC within 3()th June, 2004 in terms of the '1lM)P 
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scheme dated 17.12.1983 itself since the applicant completed his 16 

years of service in the year 2004 itself. Therefore forwarding of the 

name of applicant to the DPC held in 2005 and subsequently is 

arbitrary, and the said act of the respondents are clear deviation 

from the direction issued in the TBOP scheme dated 17,12.1983. As 

such the Hon'bie Tribunal be pleased to direct the respondents to 

convene DPC to grant time bound promotion of the applicant in the 

scale of pay of Rs. 4,500-125-7,000 w,e.f. 14.12.2004. 

4.16 That it is a settled position of law that the promotion cannot be 

withheld merely because some disciplinary proceeding is pending 

against the employee. To deny the benefit of promotion there must 

be at the relevant point of time pending at the stage when charge-

memo! charge-sheet has already been issued to the employee. In the 
instant case of the applicant, he was suspended vide order dated 

25.07.2005 stating therein that a disciplinary proceeding against 

the applicant is pending/ contemplated whereas after issuance of 

the order dated 25.07.2005 no memorandum of charge sheet or 

show cause has been issued to the applicant initiating a disciplinary 

proceeding till date, as such question of withholding of time bound 

promotion of the applicant on the ground that the pending 

disciplinary proceeding against the applicant does not arise at all. 

Therefore the letter dated 2/6.07.2009 is arbitrary, cryptic, 

unreasonable and the same is liable to be rejected. 

4.17 That it is stated that the question in the instant case that the 

present applicant has been denied time bound promotion in the 
scale of pay of Rs. 4,500-125-7,000/- (pre-revised) w.e.f. 14,12.1983 

under the TBOP Scheme even after successful completion of 16 

years of service in the post of LDC/ Postal Assistant. Whereas his 

immediate junior Shri Buoy Mazumdar has been granted time 

bound promotion in the scale of Rs. 4500-125-7000/- w.e.f. 

20.08.2005, as a result applicant is drawing grade pay of Rs. 

2400/- in Pay Band Rs. 4,860-20,2000 per month and his 

immediate junior Shri Mazumdar is drawing grade pay of Rs. 

2800/- Pay Band Rs. 4,860-20.2000 per month. As such due to 

1~ 
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denial, of time bound promotion to the applicant he has 

suffering huge loss in each and every month leading to serious civil 

consequences upon the applicant. Such actions of the respondents 

are discriminatory and strikes at the root of Article 14 and 16 of the 
Constitution of India, 

4.18 That it is stated that denial of benefit of time bound promotion to 
• the applicant in the scale of pay of Rs. 4,500-125-7000/- w.e.f, 

14.12. 1 in terms of TBOP Scheme C. I has caused irreparable 

• loss and injury in the matter of pay and increment in each and 

every month, as such denial of appropriate pay scale by way of 

upgradation is a continuous wrong which is recurring in nature, 

and new cause of action arises each and every month, therefore the 

Original Application is well within the period of limitation. 

4.19 That due to denial of benefit of time bound promotion to the 

applicant in the scale of pay of Rs. 4,500-125-7000/- w.e.f. 

14.12.2004, the applicant is suffering huge fmancial loss as stated 

above. Finding no other alternative, the applicant is now 

approaching this Hon'ble Tribunal for protection of his legitimate 

rights and interests and it is a fit case for the Hon'bie Tribunal to 

interfere with and to protect the right and interest of the applicant 

directing the respondents to respondents to convene DPC to grant 

time bound promotion of the applicant w.e.f. 14.12.2004 with all 

consequential benefits including arrear monetary benefits. 

4.20That this application is made bonafide and for the cause of justice. 

5. Grounds for relief (sI with legal provisions: 

5.1 For that, applicant has completed his 16 years of service to the post 

of L.D.C/Postal Assistant on 13.12.2004 and thereby he has 

attained eligibility for grant of time bound promotion w.e.f. 

14.12.2004 i.e. day immediate after completion of 16 years of 
service under the T.B.O.P Scheme dated 17.12.1983. 

5.2 For that in terms of T.B.O.P Scheme dated 17.12.1983 so far as 

placing of an officer in the "next higher grade" is concerned, what is 

* ~ K&41A 
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relevant and material is that such official belongmg to basic grad 

in Groups 'C' and 'D' must have completed "sixteen years of service 

in that grade". As such applicant has attained eligibility for grant of 

Time Bound Promotion w.e.f. 14.12.2004. 

5.3 For that, respondents were duty bound to consider promotion of the 
ppIicant hy convening t)I-'C within 30th June, 2004 in terms of the 

TBOP Scheme dated 17.12.1983 since the applicant completed the 

16 years of service in the year 2004 itseli 

5.4 For that, juniors of the applicant has been granted time bound 

promotion in the scale of Rs. 4500-125-7000/- after completion of 

16 years of service in the post of LDC/Assistant whereas the same 

has been denied to the applicant which is discriminatory and 

violative of Article 14 and 16 of the Constitution of India. 

5.5 For that, the day when applicant completed 16 years service i.e. on 

14.12.2004 no charge sheet or charge memo was served upon the 

applicant and no disciplinary proceeding was 

contemplating/ pending against the applicant. Therefore 

respondents are duty bound to convene DPC to grant time bound 

promotion to the applicant in the scale of pay of Rs. 4,500-125-7000 

w.e.f. 14.12.2004. 

5.6 For that, promotion cannot be withheld merely because some 

disciplinary proceeding is pending against the employee. To deny 

the benefit of promotion there must be at the relevant point of time 

pending at the stage when charge-memo/ charge- sheet has already 

been issued to the employee. In the instant case of the applicant, no 

memorandum of charge sheet or show cause has been issued to the 

applicant at any point of time initiating a disciplinary proceeding, as 

such question of withholding of promotion of the applicant on the 

ground that the pending disciplinary proceeding against the 

apphcant does not anse at all. Therefore the letter dated 

216.07.2009 is arbitrary, cryptic, unreasonable and the same is 

liable to be rejected. 
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5.7 For that, in the letter dated 2/6.07.09 nowhere it has been stated 

the exact date of the DPC held in the year 2005 and subsequently, 

as such, the said letter is ciyptic, arbitrary and illegal and the same 

is liable to be ignored. 

5.8 For that, due to denial of promotion to the applicant in the scale of 

Rs. 4,500-125-7000/- w.e.f, 14.12.2004, the applicant is suffering 

financial loss in each and every month, which is a continuous 

wrong. 

5.9 For that, due to denial of benefit of time bound promotion to the 

applicant in the scale of pay of Rs. 4,500-125-7000/ - w.e.f. 

14.12.2004, the applicant has suffered huge fmancial loss as stated 

above. Therefore, the Honble Tribunal be pleased to direct the 

respondents to convene DPC to grant time bound promotion of the 

applicant w.e.f. 14.12.2004 with all consequential benefits including 

arrear monetary benefits. 

Details of remedies exhausted. 
That the applicant declares that he has exhausted all the remedies 

available to and there is no other alternative remedy than to file this 

application. 

Matters not previously filed or pending with any other Court. 
The applicant further declares that he had not previously ified any 

application, Writ Petition or Suit before any Court or any other 

Authority or any other Bench of the Tribunal regarding the subject 

matter of this application nor any such application, Writ Petition or 

Suit is pending before any of them. 

Relief (s) sought for: 
Under the facts and circumstances stated above, the applicant 

humbly prays that Your Lordships be pleased to admit this 

application, call for the records of the case and issue notice to the 

respondents to show cause as to why the relief (s) sought for in this 

application shall not be granted and on perusal of the records and 

Ae, Lj K&w 
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after hearing the parties on the cause or causes that may be shown, 

be pleased to grant the following reliefs): 

8.1 That the Hoifble Tribunal be pleased to declare that the applicant is 

entitled to time bound promotion in the scale of pay of Rs. 4500-

125-7000/- w.e.f. 14.12.2004 under the TBOP Scheme dated 

17.12.1983 i.e. the date from which applicant completed 16 years of 

service in the grade of LDC/ Postal Assistant. 

8.2 That the Honb1e Tribunal be pleased to direct the respondents to 

convene DPC to grant time bound promotion of the applicant in the 

scale of pay of Rs, 4500-125-7000/- w.e.f. 14.12.2004 with all 

conseqrential benefits including arrear monetary benefits. 

8.3 Costs of the application. 

8.4 Any other relief (s) to which the applicant is entitled as the Hon'ble 

Tribunal may deem fit and, proper. 

Interim order prayed for: 
During pendency of the application, the applicant prays for the 

following interim relief: - 

9.1 That the Hon'ble Tribunal be pleased to direct the respondents that 

the pendency of this application shall not be a bar for the 

respondents for consideration of the case of the applicant for 

providing relief as prayed for. 
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VERIFICATION 	—2—M—L–, 
I. shri Abul Kalam, Son of Late Mutahir All, aged about O  years. 
working as Postal Assistant, SB Section, office of the Chief 

Postmaster General, Assain Circle, Meghdoot Bhawan, Guwahati- 1, 

applicant in the instant original application, do hereby verily that 

the statements made in Paragraph 1 to 4 and 6 to 12 are true to my 

knowledge and those made in Paragraph 5 are true to my legal 
advice and I have not suppressed any material fact. 

- And I sign this venfication on this the J1 day of August 2009. 
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tL 1eaUs of etrc1e(Jot:ll) 	
/ 

1 	 .,\ 

Sir 

The i.se of gl vng titii bound proinot:Loii to rOt;Ui.3r 

empJoypes.ifl the 	eraivu cadrcin the 1&T J)eS)11'tinet1L 
has been undo' con icJ.ox .tinoi tho 3p-lrtHfltt\l ()iUlIcI l( luLl) 

the 	vonm 	hive agreed to a time-.bounU one p1'oInoi.ou 
schQno inthej basi.c opèrativo cadres in the 	JJoP?.rd:KJnt. 

• 	An aroornont on this. schomo hai boun s:;nod butwuun Llic 
offcal 	dQ ar 	taSf 1Uo in the P&T DprL!etLt.L 

coun1 of'C.ofl; 3O11.1983. A CQp 01 Uie \gree!enL 
with •bho 'stff ic10 Lorg with its enclosurQ3 is foriarUcd 
for iorma1ofl. 	S  

Thu •fUowg nstrucGiOfls are hereby iGl i.0 

coriectiOn 	th iinpThor tion of thu 	o1r i:sent:LonC 	 SI 

....... seheiiio in the MT topartinont 

Tho.sci0 WiAl come into offoet fim 30.11. 983. 
JLI' fficia.5b0lOrtgifl to b 'c r:.iu iii Cxodi 'L 	mi' 	) 	 S  

• 	Group 	• .tpwhiC i thoro is tlirocl rocruLtinuiit either {'rol;l ( 
out?ido arid/or by:lieaflS of limited corotiei-VO uxiii:Lit.'1 \. 

• 	fom.1ówor cadro,'and 	 1 

\\ 	jurviccjJthat ttciQ will e pl2tced iii tIië flcXt hiho1 

• 	ritd , 	.j!jca..s 	j ptiin 	o o 	t;i. vu cd re ; .l:Us'. cs-I 
•,XmfléXQ.k'ItO ti agreement will be e0V3L' 	undol' 

scho  

(2) 	The ljo 	clos/ D.v±siOaL S  1k)orI endont s/ 
Heads of othorfflCtL0flal units will tç1cu intnedia0 1CtiC.'fl 
to . dentiy.tho officials iio have. c 	O 	Ct 

vi • 

	

	x'ogu.'r 	rco in the cadres covered. LuldolthO.. C}1C 
on 30jj.3_US woD. as the officialS i1io s-il CUS•i 

• 	16 	ar3 oL 	'ri .sor. C O ro fm •1_i-h3.,tu .  3t-3S4. 
• 	S 

. .... S 	• 	• 	S 	 ... 	 / 

.entraI Admirnsatjve rrtbuf1 

AUG 2009 

Guwahati Bench 	I 
• 	 . 
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Guwahati Bench 

ThoaftOr, action 1J:L be :i:LLaL 	
h the He° C9 

to CoflVOflO doparncn11- p1ot.011 0tec 	tAgs .o 

c.fls1or proL1oJ1° of the off. cial:; 
• n tlio 	ye cdrP 

to the next igliur scal°,Of 	y. 	j:i 

•11nittOO ihiCh 	1l be COflStitUt(J iii ccordaflCe ,j.th the 

Cxi sting instrUCtis 	
the LlUiereu cad rS wI.H- 

03tho ft.tflGS of tho 1 11tific Lff.Lcia1  

\\ p)rflotiOfl to the higher 	f he i.hI1la.LL) 	
lU till S 

c\ suld 	 \L 1Lfl 	 ok •  3 moiih. 	f Ito 

promoOr0.th 	0xt 1hr 	
h grt'J 

from tho 	to i'o llOWL ng th 1 ;o on w.ih t\e :U Onr.1O 

• officjal complotQ 16 yoar n.0 rUL' 'serViC 	i cS of 

offi ci als iio ave 0 ilete i6 	Q se;" ice b 	re 

301 1 -3, the prJtfOti01 	t;o the ne;: t lLuic1' ::i  

tako oi'fo 	froi 3O-1i-1')S.3. 

(3) 	oeia1 ofi'ort3 ib3U. be  1° 	i. 	i.1. •1SeV 	' t 

	

CIUICk anti pro'it t actii3Ot1 jhic1t ;botl•d 	o toti 	b 

of th o Circle O, 	tho L oC j' 	 ao 
;t b1 

	

4 	it  
(• 	-. 

/ 	
0fOCt fI)lfl 1 .. 	r1'.tti"\ 	tim 	head 

/ 	
1JIVIStoflal up ts ./UoLC j of j'unc Lorit1. 	i:Lt ; 	L Ii. jL oni:U 	t lie 

\ / 

	

S 0füctalS 
bolon1in to tii crO C)JOi' 	under t1t schne, 

hO will COIflP10G0 16 yearS of C1'vie upto 3 ;UJiarCh c'U 	(j 

next 	the Del u'thtent 	i'mo-° 

eotV od 	fre :mJ1nI to ec :;jdOI' t' itimO ss 0 f tho 

offialS CXI11O 
tint 1( yuar o U serV0 ii\ t1i gr:il(J tiuri ug 

•, 	the yoar. OfficiaLs 
whO ojlUi)l.0 to i( y ear:; o' ,U1'V too ott a dato 

later than that 0 f 0vOI of the 	t .f ig O t te 1)'C \)IJ.1 

be placed o the 
aP1DV0d 	art1 	i_i be 	

to tue I10X t 

' 	mighu r • calO of 1jay fl1u;id'ia iji 	
() l 	jOt 1011 III' 	6 yaJ'S Of 

- , 	sorViO, sub oct i tho:Lr buill 	
t :i .Ime Dh( ttitl 5U)J OCt 

• 	to oiaal rules rot1fl t 	
'çC 	f Lime 

offc,ial who corpl° 6 years of 
Sorii0 	iit1 time period 

from :1st april to tIIC date the 1 ; eL 	OU t1I )PC L 

• 	 they IiU be placed n tite miet 	:LhC!' 	
j I' rOtit time 

	

u tito na to they 	o:1 cte tc 	CI' cf 5Cr j. CO 	- 

ub ot O tltVi .?0.1.1't 	
'i 1: bi the 1)C• 

() 	
AS S00 as the dOpu.thb0flt ai. p1UUt0' futi 

CCI1 LLQ'O 4 	Ii1 l.l0 

• •\\ tho  listS of 0ffjcialS jh() arc to )C V) Otekk 
u tho 

• 	
i highCT grade, h01Ie-1 of th CircLe itLl ttSU1'C that the 

• 	grao 	
tS aroP1ahl0l to the Ll'Ci' sc1- 

	Y tiU Of a 

SaflC 	
t1m hiS her 	

d it. I oront 

so 	
atsu1 officIal5 cal' ho taC'1 )t1 the ltthmOV rao 

(6) 1)r 3not:Lo5 an icr 

 

	

- i 	D(il LtJ.
ir 	Sl 

'rI 	l,\ 	I •. 	1 -t;:V'1 	.. 
the flQ1fl1•O1U 	"-'-.5 - 	-- 

will not .4 1-Ly uLCSS any 	UflI 	' "• 5,'-.- 

• •' 55oquoflLJY issuomi. 	
I- 
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(7) The 

 Guwahati Bench 
c4J 	qq4 

	

Y. of the 0fficii1S uP tl1IJ1 )OJU' Pi 	U 

noxtb.LgCT scao of pay und or t1ja so1mu •illi U o 
• .und or.2 	... 
() cJiaTsnprot0n to th bighur catc of pY 

of 16 yoar 	sjiiCO iti 1 II 1rit 1u ihn I fljf) 

sonoritY i te lower grI3 br purO 	0! r,M'1I )tj) 

poOt 	uSttie on LnlaL 	Uij1 

he 	 the senior off, int ore S 	
icialS i,11)() flr 	)Q CLL1UL') 

Icr pOtiO 	a particUl yoflr for  

16 yearS of. regol 	
but are promoted on thr' 	o F 

recrirnidatq cf a Sub SO ont DEC. 	II cO, bO\JOVO1' 	) 

offtCi1 bo iS coflsiO2. 	URlitUY 	Yi1?C( on  

16 yearS of serv), Uc rLi loso 	
itOi'JtY 

- 	OffiC1I prOtOU to tlio ld.LIr ;caFu of 
pcJ oi Lhe 1?S 

of thorOCOm n ti9 	of thitUiC. 

(9) 	tho °?° 	cadres 	
inme a 

rotiOfl 	Ii bo 0foctCJ n t1i 	añcU0fl 	S UV t1fl 

Tha1 	
j° LOJ 1 cr/J1 	o 

ct10flalS. :10 	
duCt1Dtl jII bo ufli ii rcoCt 

.1.. othehasi ;rie pOSS coV@I 	uni1er the 
Postm. Group tD etc. ci a 

USS . • In1 	 the % cu 	ill nt ho 0fiOCt'1 of fi 

r Q 	nurnbor of pOS J ju a 	J1 	U 	UcoII :1j1t() 

0ffCtb' to 	dnCtj 

	

L 	ildI*' I oj 
tli 	ru U, 

	

abOVO U.L1_L be rOUYilO off to til) 
	11iI1li' 

\ 	inOGr. Ifl{ Q  ..DviSi0flal SpC.t. !iU. ensure that thu i'cdoCi u 

tablV striU 	
nong various fficO o 	

th) 	1"i° i 

\ not dislOCt0d , It 
n1y be noted that as a roUlt oF thIs , IlI1O 

	

• \ \ there rnY flOt be any physical raducti0fl of tff 
	rfl'l 

l bi° uflitS tho flLuflbcr of 	
Jt rY1 	I'I:j be 

moroth 	• 	• 
in esp. g 	

\hiLTh 

- 	
of prOSer]b0i non:i as \:oi-L 	

i'O 

\ '.osswlihr0 sane jonod outsidO the baC 
	p01 

noiflS' ( 6 g. 	poi° 	LgG pOtC 	il L'-or°'' 	l 1I pj( lUll 

nuinb of sanctioned ios 	IU hO 	
by i5c 

\ 	

cacuiatu1 tho redtit10fl 	
ol .) 

\ 	
off to the no 	hh 	

iU10 

\ aaifl th' 	
ioui bo SuJ thJ-Y 	1)U O 	U1IUh U 10 

\ airfo rdntl oi'f.Ce 	Thu OcJ) 	30 rn.12 0 t'ro' 	• U L\ti. 	v- '- 	
I tb) 

LhV0 to •u e:: piot 	,C')C . ;:i? 	-°' 

cot1fi0a0 sliould be givOfl bf the 
	O UJ 	f th' Ci'J0 	J r 	iy, 

DOCt01 Gc1'- 
 

boop 

; 
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• 	AS 	thc 	k;1, the 	c 	& 	th 
rade 

iio 	
~ 	 r 

	

Si poSS as e1.0i 	
tui 	

parah 

• ii 	
not suffiC°J 	VaC 	u a 

baJ- 	
pO 	

b9 3_12.3 the 

to tPO 0tu I1 	
iii 

in SoriC0. 	1) 	\.il11 JaC. 

rOSUt 
f no croti0, 	

0tLr(jtuh1, 	l;IiQ eta 

•rot1fl0 SbOU1 Pc 
 

12. TIió O tS. ifl op oratiVO an 
s.ipcT'1 L )ry 	ye 

con tiIiUO• to 	
e sanCtLfl 	oil 

	Sei\\j nOL11 

Ufl 	furt1e nrorS. 	
ihi.L taL1 

fdr: snctI 	of 	
UL

IT 

iiil \)t3 takon to sOO t1Ia 	u1O 	
of 

lU tho yoar i933 	u-Y ta\Ufl nt) 	
thu 

reuC0a in a part1c 	
0.Ut00 c -icr1 l,ej-)fl 	% 

crpat 	
n t1O 0XL rUV0 	if tito 

At 	introauc tt 	
of thu 5(O1) th() 	

• 

O prcscr1bo Stafl 	s, bO 	I1 1  tltc 	:t 

uiurV5orY raLlo 	
Iii.'Y C'l- 	t) \)U 	aflc-' 	U thu 

oL tho 	
iior; 	Lt 	AL of eefY yl'i 

\\ a: 5% rcj10-° iii thu )aC 1ra'u P0 Gt ; IId )5 	:01 

U 	
posts aS O SCr?)Ud iii 

	

in rO)0 	
thu 0;tS 	

ItUrLUI 

	

pruV10a.5ta 	
y3-LL' 	r1 	

ttt thu 

ann' 15 
cLt S rof113d ti in prL 

	9 ;u\ h) Lu rt 

o p) sts e -  ti! on 30-1 1-B3 \,fLL Pu OUt OCt Jd - :w' 

O rcc3 	f 	
in tri c\ 	

I 
)it 	ui1 	 LU 

poStS sOflCti 	
pct1ieun i-12) 

\• - r.h 	tor tho roaUC° 	
1j1L P0 	

ofl thu 1St or 

oVO 	
yoar in roS0ct of 

thu aiOfl 	p0 St S SuflCt 

thu 	
JOL• 	 - 

Pi°' offi0S ,hC1J nli 
	).atoLf 

l uc  

- -: 	• 	• the- 501tO mOro thail 5% of thu 	
Ut 	

.1. O 1'O W 

• 	
-. 	 in oraer to jiainta1n 5% cut ofl 1U t90U11- '-'- 

• n5UrO tpat at thU 	
suquc1 	r•' 

of a 
stP Ii. 11.1otit 0 t 

• 	
onlY 0(t' 	OStS 	

:0 t.lO° 	O 

: • : roscrib0a nofltS jjli. Pa 	
ut thid 

n tha 0f11C0 a'- 	
yo' 

• 	
• 	 ir oYDfl1Pl07 lit 

- n oil 	Li ;bJ 	
•- 	100 p0 tS In 

- 

bast 	r&° Ofl 3011 -P1 dItL\ 	
tiC 	

or 

, 	

5%cut an r 1, ;Lou:l 	
- 	 • -; 	

ltl P0 

- - 	

- availaPLu dtb 	
frJi:t 	1 I 	(L: 	if ;uPS0i 
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iow of U),U.1t.' O,t 	. S 

	

nube of p0 st 3u t111U cN 	t 	O3' te 	nt 

- 	-- -. 	 .. 	Ii 	;Iu C 
3 more po 
total oI'i'octivoflUfl)r of pst 0 a 3 9. 

1' 	th GiOCL fCt tho ci ato of iiitrOU t:LOn (J tho 

schQmC the officiaLS posted 	;aiflt ro .i1ar uC1VJ J1' 

po 	ctiOod on. stzr1ai 	will be 	tiuJ t 

sDocial alloCOS irL ica ci in. fl11 UX0 	) the 	reflt 

J Centra' 	rr bu  
*cRftq Tff 

0 AUG 2009 

Guwahati Bench 
Ji' 

Only offcial5 ho bold superVi0I'Y )o;t \.ill ho 

eligIblo to dra7 tho pocial ilO\IlC0 aii as such n cca1Y 

d3ustmofltS asod on . sonjority in pO5tiT1 TiL1 have 	be oaJo. 

uch'of the: s?flOr o1fici15 as are oditl3 to hoi urr1i1'Y 

posts and havO ;to move ,ut for went of po5tS in the 

of their o sttng ,horO they are woi' ld.ni at  

al1owO at ther optiOfl 	U1OVO out at the 	ef the 

aCariCiC year!
ho oii.giblo to drw 5eCiCt 

allowanCe only thcfl they aôtual].Y woik aaa5t the 
:pot'V.0i'T 

pos.jc 	)OStS arryir1g  

loriti ci 	
)1.VU t1 	IlTfl00(11(  

1i. seniOritY  

1 5. Tho incflibOnt5 of 	pr)1neLi)1(' adU5 ilke 

Postmfl/rt 	po5tofl/Mit. Oversoul U to thU ux 	t. 

of the total umbOr of post.S in the baSIC ;ra 	
aItCI' 	cut 

from whch pIflOt° i made,. 	ontitl 	tO 13.  

taonth as 5pcial allowanCe. 	)5tS in 1111 

io.tii0n, ot., Cadrus upto a 	iit of 10% of total I u1)e1 ol' 

posts n ios°fl eadro after 5% roducti0fl shOUt(l hO ido10 

and tho O1CiaLS ,boldtrb tlY 50 p0 StS maY b 1IV on thu sp cial 

a1lowflCO. ThU.1i 1LLn UI) 0 i' thIWJO posts oaT Ui3 dollu U11 

	

5oniorItY This 111 apply  to 10% of pot 	i' thu eaSu o 

Mail 

 

Guf.Lrd si ISO 

The thcUIflbOfltS 
of the postS of ianadarS upt tho 

Oxtant of io of tho total nunber of poS in the haiC 	 / 

Go.Up 	D 1  est ctoorY 
(inCl11 thiUSO Of 

1fldaVS 	
of 	oU 	

1ie 

effoctingthO 	
will bo ontitl to 

 

as 	ecialU0wanCO. 	
c1) poetS of Jcu:ida1' should he 

identtc and the 0ffici1l iiold11 the So 	tn"Y ho !.Vu11 

special al9wc0. The 	up of tho:;CJ pos Y ° 

- done on sl4OtY. 

j/ 16. 	
it1 0ffoCt from 30-11 -B3, 5CIR

aflCtI JflU1 l'ui' UaLC 

gro pOSts as ch 	
ttl' 	0 

pocial paY on grounds SUCh a 
	a-1 . 	- 	. . 

c1ua 	1Catb0nS for spocial t1L1 	
L.1 br hail'  

etc , will 	
so lOfl a tIL'U o ,U 

 

-. 	oI'icialS in th e 
 basic grade unleSS a s.ocial pay 

 

in the hi{Or sca 	Iso• 
.............. ....I- 
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C' to the A,9-1'eeMChf. 	1ve prti:cd.t 
tho )OSL b) whio1 a spccLaL n)'/chr 	alLowance sa,iC4Lichd 

I.1 csQntLwill  bo wit hi mou wi. Lu e+ -1 e( U I i oi 30. ii 93 
/18. Thb PQ StS,  of 	ngo-hariU n.j 	d oublo - 1 i,ni U: I 	b 1JU 

masUors whi c'h öñ'y ch 	1J.oi JcY 	plo Ol1 'iiI .L huofoi t1 
\" 

 
be mannod by officials wh'i h vo coi:inlctd 16 y :ir ol' 	rvico 

\ and havo boon 'acod in tin nc,xt hi"bui 	10 r)t a7 	in urJci 
Ito avoid inc,onvonionco t) thcj r)f 1cI.l O.)IIEJL &irU on tho 
introdt2ction4oftho schcmo In iJ.0 acMemic ,JL)fl IL L not, 
rLacossUy'todoL,1oJ such oIficj t RLL'L t1'cj C' 	of  
hac1odani3"c1oi10 handod Sub P, l:Ii:$t,r i 3:ineJI:'.Uoiy . .uch 
doploQnttnoy 'be offocod at tho en'l o±,ho ,acade:1i:Ly oar. 
Cbaro illQwaflco t the po \LL].t, h'iwv i, .a'M 
wit hi r\ifl Wit ii 011 oct 1ici JO-II-..'j 

• 19 	:FJrp'saflctiofl  ofrvL.cry postw. 	i taidards iii liiL1r 
•Crados in; ftluro th0 po;t: jus-i.t'i.e as pr x:i.Stiiig st;'r1ai'd 
in ,tho'lowor(gra,.os before i'efiI1c'I,,j()1i '.1111 be t2Cll Lnt.0 aCC.)UIlt. 

11t 1  
• 20. spocial''allownnco for 3Up orvi.JoDy poL' i:iciit.LcriorI in 

parasfi'+anc115 abovo ili not ii 	L1tj Ct tcLo .i ::, U 3 . 0. of 
• ;spoCa i,'po. Y 	Tho spoc:Lul cilowjicu sha.Ll iiot cuiii.; for Luiy 

q000r than p n1 riary bPI1L f I 

.21 ., 	0.:1& R.!jvl,S._ccojant; 

'LCCL'Uflt 	wh (110 in Ulivj Uiu.. L,_%lo ol. 
•'°::.peyp1u,sspocial.  pay,• arc also onti.tluU to t)rflI0t)))n to 'tli0 

I scale\of .1-25-6-O on (on 1)1 jtion of tueli tot J lb 'ior& of 
.1 	 •(41._ 

	

Ui',VLLtILLJ. 'JLKJ 	LJJ.J.LJ..L 	LU.UU J..LtU.i.tU .WL, ,ic p ui .L-A 

ti :, ikoasccountant . 

4111 

Vol officials balom icr  to P0 	couut,uits 
who A. 	sc..ilo ci 	of' l. 	u-bO ro not 

oliiblfOr*ono prcutotion on wnLti n of ic 0 1 01 srvir'o 
In tbLal 	Thoj mabo gicii iii n-'t 	t 	ic 'cit to thu 
•timo.'scalo 9f pay' 1)lU 	Opocial 1.)1J rui1.,::J !;iirI:r i-ri tj 
offoct from tho tiato tlicj choo t.n 	c't(j,  ci p J ) 
.3qOG_Qe?motr p,y cii rovei "jo Lj tho t' j .. 10 01 p'Y WJ 

'bo x  ribt1onaUy t ixod with rol oi :co U) Llic po v 	i 1- iij I. wo cu.1.o 
• 	whicfi thoy.wpuld hxvo dr2Wn pl1.l3 	oiI py 01' 1's. 	Jho 

• 	tho wo1d be oligiblo for Ucicf , 	'::j:. j j j:l t0 t;hj s:lo of 11j. 
• 	 thó ba&is of 	'loLo1i wE -lb  yo'-r:J of so'vicu in th 

time • scale of pc\. The po  citi paj c'.i i tc 	L) LI iw: 	riotIonJ. 

	

taken into accowft for fj):aticii 	tiit)Ii' PY SU1)jO' 
• to ttu coLtono 	iiwu .n .ka -v't • 	mu ;L ' :i Ol'(i or lb • ( ru?.. • 	itth1.nneo1rO bolo'w F Z2 	r.;.yti 	 .t' ir. n • & o.i. 

• 	• 	..•••- 	(_( 
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oxcopcy. .an1 a Lo,iflcr. which -they 	tgh{ ha'i dia.4r 

fff cai 	rpr. of •R. 32.C) ak,e 	La* c,n CJ: th&.r 

	

thu tinu CC Oi ,I1t)t.L011 . U 	ii io% b rverd 	Guwahati Bench 

/ at10 	 uo 	uLuL1 Iiy alL 	wi Hii 	perd of 
twu u1hs i xornt)te dtu of J -Vito ol CIGSQ oHersq an {he t3pt CH 

OXOTCISOd :onco,.',shall bO 

22.. Lncoithè.3 bon..thcicOc1 to çve (Ma prcUOtiQfl to all 

off:t.fcials who . cprnp1otO.16yOarS ci ser'rLc iii aAariLcu:i.ar grade, 
OffiCial3 who'.hav.o)JQOn .tranfori'i ui1or jJj 	of the p&T. 
ManuaL, Vol.IV in the 'a'ne ca!lrQ, ar oligiblo to cut t1Li 

onLLro porioL of orsr co br ii'ouotior1 uiii the sdie e Thi 	11 L 
covor ovon. ofLciaL wbo hcwo boon tran:iferi'od from oue (Lrc.Le t. 

nothor,iU 	ojimo cadre. The c1Voslo11 of o:ctfl1fl the 
to of1cia .;wholive boon trmii'orrcl uulor Ililo 3 .  from 0110 

caro to.ano.thor çe.g. froin4.* 	±nt3 to 0 	ni3taItt;) ±3 

g paratoly 	coxicj,cl oration 

..ThooUowfld furthor c1arfiCatiO1U ayc1 iris rucLiO11 	ro 

also isw1 
(i) Ir respect o the cc'dr2s ilu.ch are. COV01' Ufl&l0L Lh'J 	hC0 

of tinio.-bOUfl- one lDrOrnOu±O, i,hc CJJ'JrS .L UL'l iL'l 	J' LI (1 	lb 
16.71+ aril Ninitx'y o.k.' irtnc'J 0.M. 1.J. 

.31 F.7(1I(/? datod 10.1.1977 will stcin-1 	''wu LUoi 

30.11. ... 	.. 

(ii) Promotiork tOth9 LSG 1/1 o Vi bOi3 01 dti01LL  
ocoin:LnZ.ti0flili be ab Lshoj qi_introtIuCi011 ot' thu seho0. 
Howoior vacaflCO faLingUflOr LG 1/3rd quuL ul iO 
will bo £LllodiflaCCOr.lc0 lth tho instructi0fl Oil t) 1h3 OCt.. 

(1.:L)Tho introthiqtiOn. f to,choiao :iU not t'ftct of:Lc1U3 .'ho 
have al eady.i0(fl Vr9uiOtY ofl rcuJ-ir baai-; fro' thc 1)Lc rLtu 

bforo 3o.1i.B3.rlC10 e.cL.tifl 
( Tho ofi'Lci.a151 have airoady boon promoted to thu nct liia' 

her 

calo of aybe00 30.11.33 wiU rar4Dfl block 3onior t;o 
cCficiaSh0 a placed in the next. ltLhor scal1j in 1U'U1'.1CU 

'(lv) The off jals who compctO 16 oir c 	
'or' LcO cfl1 Wil') 10 

I 	\ potedt0 qt 	er scab of pay i1 	
per iOi1 

oportiVO dutio i_Lo they aroOQ to 1r upO1 
	y 

/ . posts  
4 	.-t 	tft 	co:i 	IIL ho 

aIlil  
onsito ensui 	

of tho 

-issued abpvoHh3Y wili oxnii.nO tho o1ìl5UrU to tUS 
	or 

ifloludirk& thu 4Lro(Lflt and tñ imstructi0S 
	jfl tilt) 

abQVC pars VOY orofu]Y axi'l tc all. tu' 	
for 1t) riu 

IJ 

 

jit 	
;il!_ ai) 10 ?''JpI1LIi i;o 

monitor the .pror0SS made in th 	
LLt.LVU 

under their 	
the lu 1CmLJ ta.LJ-'JII (1. tI:J 

scheme. . 

\ 



- 	

' 

- 	 / 

4t 	 -' 	 -' 

ON 

Thoir attontionls pocif±c1.,y chawn I0 tli0 Lfl , LucLin, 4Jofltainoc1 I  in para 10 roL,arU n th1 c'o -i I o to Uo nt by thorh to.. tho DDG (2) by mulo. 

• 	ThoHoad of' 	r ,o3/Ji,)ijjutj'ativo CJ+±ce ina' tft'j 
ariUiodjato ztopi to aLjpj cuL. 	Iiui LI 	c i 	ux 	t 	I 
Lo doal W±t1LTi10 diflororit 	ioL tin1 ; to Llio cIiuio 
ol' timo-.bpund 0110 promotion in tuoii oil icui f o r Liii S plJlpOSJ 

Tho1or Q1ZC1QS aal JdimLstiativo 0flicu ill 
Doaso is 4I1dr 	 y  progross 1 opoi t to tlio Diroc r to 

—InJtht oflOtLÔsà&ipr&orrna rogLtxt1inJ lup.LuiiioflL iWioii ol tho Jcioito 
oC t.LrI0-.lrnt.th1'dho promotion. 

	

In cao of' any doubt roLi1d1n1  i1JIiLmonI., t Lou oF th' 	hot tL 
a rofo nôuiayio ni10 by Jlouli oi CL1 cli i to Llu-  'LIs (0)c 
Tomotiokt,coJL) in tho IzT ilLo. , 'ñi 'cli hi boon )0( LI IL I 

cofltittôd7to dopL ith tho 1tIlu1 ri1111r OLIU tlic LIII onL 
1 4  tlori 01 t1mocun3. ono promotion ,clivao Jui tlio 	I !-ox huu L 

P3coipt of tis1ot1tor may ploaso bo acluioi;lodgotl to ut 
P. H. Vonkatoaran ADG ('E). 

Yourj  I L tht ully, 

- 	 -••. 	 . 	 -. 	 . 	 .K 	 -' 

flJuL UIiuCJOU GLIJ.IF.1J (1) 

;t- 

Copy to :- 

• 	, The LLro4tor',if !thdit, P&T. JUit Pl'ico, JLhii-'l'lO'. 
,. £U-. Branch - idit Oflico 0  

p 	 DL&tors/Lr, Dtreetors of &ccouutc  
fil.cezin-tharge àJ?S }bcoi'd OIlJ..Lo Knp L'io. 

. 11'S, N 'ur-4hoOo 

. 	 fttof &eount'f Ofuicor P&T Cost (iioelr Unit, Binli1oIJ)uoOl, 
V. 	1lhnJ  G /TWG/SFA/Sp 3 ..I/En3_1T/J3udL 0 L/11-Jj l 1)/i - IIS/I - 1v/ 

Postal 	coUiit/Inspoeti.on (8 Copio)/Cil Sa,cLion çt3 wrios)/ 
' ...:.unh;(8  

thóisô Uriions/4&jsocjatjons & 11yJoraLionj aLe. 
S2flCtL0fl £ilo/Qai ftlo. 

(ri.  
- ~)JUT1 DJLRj.ct GJJ,I (1") Centj 

q, 

tO AUG 2009 
- . ' 

	 GUWahati Bench 
:1 
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F . 

'entral AdMinistr4tiveTribunei.  
i tT Overnrflent of Irici[ 

AUG .2009 4-1  08-pEI (Pt.) 	n ted Uuly 22, ig 93 - . 

	 Gwahati ench 
SA 1 A'fl Chje POsaster 	 1i G eneral/Jej  

(General/ Controller Foreign Ilail,o(T)DY/Add tional 
.. Subject frEt 	of 

Time sound bne promotion Scheme 
Op) an cl Biennial Cadre Review (Secornd Prmoflon) 'to Group 'c' 

staff of adnnnistritiv off (circie °ffic5) in Lhe De 	
of I'b Li 

................................................................ 

Th 6 cluestion of OXteniding the Time Jou,ii one 
toth 	 arid Bjel)ntha] 	

viCWs °ffice 	 (ucR) e GrQUP,..Cu.$ff of 	
ofjces (Cjrcl 

s)'hasb 	
under Consideration for some ti.tn pest. 

2. '.", ' 'It,,ha flO))eern dCcjdd 
to (eiid th boncfj t of the Time BOÜfld One Pomotjon Schene an 

S0i Proiioj0 
after 2v 

of satisfacto. 
to th Cij SiaEE 

of, 	

g SOl.ted J)O;ts I tke 
Ujodi Trans1ato 	 eXcludj 

,. Ljbraj 	etc. • 	 3e  
',prope 

,, 	
The following 1n struct101 ,. are l55u] to oIn:;urc r implernefltatjo of the schennes men Lion, in 

PLa two 
"above" 	', 	•, '. 

3.1 	; The Schen 	
will come into effect from 26 06.93 .3,2, " 	

'''e'poststf LDCs(Rs 950-1500) and UDCS(RS 1700 
• 	. ' 	2040). in 'the Circle 0ffice 	except to U1, eXtnit of th LDC/ UDC5 Who opt to remain In th exlctjnq sci(, will bc • ;;andan qua:.fl 	

f posts of time scale Postal Assistait (C.O':) '(Rs.'97S_l66O) wu be create 	The remainj, 	Ponts Will 
hOweveb' 	

Pt3i Assjstant (C.o.) as and 
when 

the conerid 	
ceases to ho1 that post. All the cx sting 'LDCs/u 	be requjr 	to furnjsi wjthjr one 	

4 

,month, •,thei:opu.on under 
FR_23 according to which they may, if they so 1ke, retain their exij,9 scale of pa which •woul be' persornal 'tOuchoff1c•l 

	The 0, b fj 	 O on LiL.n al 
3,3 	

On replacement of the LDC5 and 	h tunic scale 
'Post8j Assjstaits (C 0 

) , the QX1ttflj h1LU 	01 tJn I I)CD i 'th Circle Qffices-wijj be perfonned by 
LI, t:jni r.cale 

• 	
' 	Post' 	Assjs'tajts (C.o.) 	3er1jor oljj 	Wou1] hr. r0ulrCd 

'"to perform the dutj2 at Pren el
) tru5ted to UDC3 •  3,4, 	

' '" The officials who do not opt for 1ejr old scle • 	will be.brought into the. qra'je of Postal  and thei'r'paywiilb 
fixed 'Inder F!? 22(r) (a) (2) by LLeat:ir)g • •• the post"j the time scale a not 

lflVO1Vj,)( 	5Ufl)tiOrn of 
Cex

higher dUtj.es. and respon3jjJ ti'05, 
of 'total 	

sanctionpri-etted'Jawill 	
d as rnotc;njng 

 savings With ledjat 	 be surrel,dere 
effect on a pelar)ent basis. 

............ ....... 

r 
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. . CentJAdministratXT ribufl8I 
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2 	 Guwahati Bench 	, 
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II 

L 	.. 	.• •,. 	3.6: .:• 	 t, 

 The existing OL:FjLJ 	
, 	

opL Ljr Lii 	 •.• 

. 	,. 	.... : • oi. SCQI99 •WO•U1 	be conjderc 	
ur qrrj L 	PLLlFo 	

; .. 

. 	. 	.. 	
'In the high.er.scie 	

1400_2300 if they 	 ' . 

• 	• 	COflp1et16 	
Of:sec0 as L 	or as Loc and ui 	•• 

.:'- • 

as PostalASsl$tt/ 	
Ass1stL and UL tkot1 	

, J 

frJ_ 	j 	ian then 	
Pronio10 	u 	

flexL h1qhe Scale of Rs. 
1l600_26ot:fter , 	

o 26 years of se1ce Their pay 
Ongr 	Ocproj0 	

Under rime 0ourid One ProrTL1O Scheme 
- 	and SeconprQ 	

wifl be fid Undrr ri
-99  r 3.7 	

ThOUDCS who are drawing pay mare than the ?ImaXimU1o4hU 	
Scale pay 	

975-1660) and who opt for 	
' r 

Assi 	ts' Gadre (c a 
) to get the benefit of Time 

0.14P..Onepr 	
Scheme will have th 	py 	it tiir 

maxim0; thee time scale o py wi t:Ii 
	

PO'•ijOm of already drawn 	 1 :mriy  LB 	

with effect from the date of ""Plelnem La Lioll of edge 
these;orders.k 	

of tYPeWrIUrig will heesen tial for future recjt5 in the clerical cadre in Circle 
00S in 

the pay scale of Rs. 975-1660 
i 	

- 	

• 1 	 - 3.9 	
The 	

educatjonai 
cjulJJf)cit 	for13 

.recruj.tmentt 	
Postal As3j3tanLI rjrnd( in Ci-j Uffices 

shail.be 1O+2j 	
urther recrujthleflt if re 	

will h done by Circle 'offices 0flar) interim baj 
1 ' 	of thro1911 

.Sta 	Selectj 	
Conj0 till new reruj 	rtrl 	are 

- finalised 
• 7/3io. t. 	•Th 

Ci1' 0ffir staff 	
o 26.0693 will 

: retajflthe exI.sugljj11 	
for trnrmsf 	betwe 	Lh Circle 

0 ffice andthe Regj 	
°ffice3 In addjt±011 their proiI)otjo0 

7 	und 	
this scheme will be coflditio1131 5U5jet to their 

libity fort transfer to any unit located at the heac1uarters 
	T 

staton0ff 	
Regio 	

°rfice/ctrcio °ftice 3.11 	
The Special pay of R5 70/- P 

11 hri: i'ii 	to this SCheme 
UDC5 will stand Withdrawt 

F.  rorn Um dQLC of lfltmodu1t 	oi • 3.12 ;..; 	Under th15 
 scheme only such OEfjcjnjs as have completedi16d 76 

yedrs 
se1ce in the Postal AsslsLaflts/ UDC/L Grade ii b el1gib for promotion to the next 

and Rs 16002560 rePect1vely,  
if. theyare th 	eljgih 	

In cases Wilere a senior has not completed the prescribed 1)erlod of cervic 
	

his/ ** her Ufliohall be Considered eligible for pronmoti0,1 How_ 
,when,the senior Coflipletes the j 'escrjt0J Service and is 

1 
 adJudg 	

sUitable for poniotjo11 
, L ion .orijs will be restored v1_Q_vj iL 

	JUlilim in the 
lOwer grac1 1 

 .In 1such cases promnot10 
ummcjrr hi 	iitn will 

be subect&oti 	
cofldj tion• . th 	tl 	:3erriQr 0 "T 1 oyee shall • not be áb1 to. claim beneij t of highor pay Li xa tior) merely 

	S  Ofl the ground that Offici als Who were junior 
t:o him in Ll0 

. 	
no 	

py y 	Lv r:i 	o.:i ri 
Pomotio:.; 

• 3 . 13 	• 	
respect of cadres Whjch are Covered unmcjer th0 Scheme of Time Bound One romnotj01 	t:hr O1e 	vide Directorate no. 3l1g/74p1i dntr1 	 rfl3 11 "isry of 

	

• Finance O.M. np 
7(21)_I.ii 	

dated lO.ii saimd wlu 
drawn w.e.f. 26eO6.93 

	

** 	
become eJ.iible thcr) cmi y t:h junior 

•1 
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AUG 2009 	1 
Guwahatj Bench 

7: 	 '•' 3.14 	The  -ex bng LDcs/us/Lsr 1/3 ( i:cf - ; rff C.J1s 
Who do not opt fOrthj3 

3Ch 	Wi!) not h.  'future'COnsideration. ageinsi- the 
O ent to LDC 	XjSf:ICJ prOIn)tj On,! chaiwels 

All recruj , u. 	 fl 

and 1/3 L3G PL()W(tj0 quo also be 'abolished on introduc01 of thj3 schm0 315 	

'The offlcl5 who CoIliplete 16 or 26 
YO1t- 5 of Sejce and Whb'.are promoted to the next highr scale of pay Will 

Cofltju to perfo 	
operave duties until and Unless they are posted?th relar supejsot pos 

, 3.16 	
orpromotjons under the 1ime Bound One Prouio

0  
Scheme,afld,2ndp 	

Scheme the orders elatjno to the , reseat1onforSC/ST connu tics a1read iued h 'hi Office on this"sUbject; 	
be f011owed 

The existIt9 Ins Lruc tion: 	ppi. i.crjbl to Lh 
djffe 	

cades to asses3 their fi.tnc 	for 1)rorno1- io to // the next higher scale of pay will he obsCed and the 
forma- lities in this regard Should be Cojeted Withjr a period of 	

emonthsTh promotions to the next hiy'er sc1c of pay 	
from the date bn which the eliqi1i 

Officials comp1e 	
16 and 26 years of regu1 	sery 	respec- 

tively. . 	. 

Thj5 isauds wi 1)1 the con 	'f tj-, LL- y of 
Finance(Depar 	

of qendj ture) vide u.o. no. 2(24)/.J'1I/92 dated 11, 5.1993 . 
 and Dy No. F.2265/Js(pj,3 cIat'e] 25.693 and in, Consultation with Finance Advj c 

(Po 
A/ 	

3 tiJ) Py. ?Jo. 	I ')'/'i- 
F93 dated 16.793 	

S 

' Hi ndj version will follow 

Gu tern Gupta 
Dy, Director GeiiiaI ('l'z:(l. & Ett) 

3717719 

S5 	
•,, 	 •, 
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ANNEXUgE  1v, 	/ 	
DEP FfrJT OF °OsIs I 'it 

	

II FICE o TE CHIcF 3 f"STLR GE EAL A 	 C' 

9.3 

IiI,j( 	
•' 	

••:• 

/'/ 	• ° 	: 7 	: r Towanc! UDCS/LflC 	f co/: 	Cu\•:ht v:k' H opted for TLp& BCR Scheme arc convei-t4 o k 	ôf Tihi 5c1e .P0 sta 1 . iAssj5aflt s 	o (r'afttj c. 	 j thi 	ciI 
with ffc 	fi;:n 2-6-9. 

)me of off1a1s 	
Cor1vcrt(j Lo 

	

1 Sri eduDc/co 	
PA/Co 

VCO 
'. 

2 	
PA/CO 

	

• 	
"•  

	

13IS.a&4UDCjc0 	 Pi/cQ 

	

J. N,Doka, 'UDC/OO 	
PI\/( 

4 
H 

! < MUmdar,UDC(Cashler)/CO 	 PA/CO 
I C1sh1 e r)/RO 	 p1/rn 

Das, UDC/CO(Poteda S flO PLI) 	PA/CC 	Central Admirn 	Th strativebur 9 	GM Saa, tUDC/C0 	 P/co 10 • " : 
	$J 4d co 	 p A/co 11 	H  0 	fla1!iuDC/fO(Ofl dep n to N\iS) 	PA/O 	 0 AUG 2009 P C SaO1UDC/CO 	 P \/C0 P T. Oh9udhury,UJJC/ O(Po 	(HdDo1'LL) 	P 	Guwahati Bench 

15 
1 	Doka,U'UD/C9 	 PA/CO ll 	

PA/CO 16 	
•.)'t1 

fl  D, M 	i'UDC/co 	 P\/cCc 
1 j nisw4, D/RO p .A 13 	B J4. OJH,UDC/CO 	 PA/CO 1 	U K DeyUDO/C6 	 P\/CO 20 	S K Sac 	UD/po 	 PA/,Ro 2 	J BarhPUDC/CO 	 p/a/co 22ht P/pO 

PA/RO 23 " N K ho DC/co 	 i/co 2 	B C Dek, UDc/cO 	 P \/CO 
B C Das UD'C/CO  

2 

	

	
p / ( 

" Y I ILA UDC/co 
2 	D Bar 
23u 	hmedcUpC/iO 	 P t/no • .... 	•'4r 	i?. 29 	P K DaUDC/d 	 P,/cO 
30 Stht Shov'&JGuh1 	DC/Ro 
31 Sri Chal rhalDtas, UDC/ RO 	PA/i0 
32 	NhfUCr/ÔO  

P5,  I 



'I
/.. 
 

F.. /;: 

PAY- 

nble 

Wn 

p Orr 

p 

r:/co  

, 

()'''o 	''C' 
33 	hec, 0Ui 
3, H  

LDC/o 

Bitna1endu BhOt ach arjo y ,  
• 	

. 	 __.—J• ',:' 
_-q3 w:AbuI: IKalarn.. LL"C/CO 

44. 	 B Mazurndar,  
Ih, 	D..Krkr, i:'..,'n 
16 " D.Sw3rgiry, 
47, II ,LhattachaI: 

LBC/0C 
49., " GPraad, L.;(LTh cM 

50. 	. Oaro, LDc/c.;: 
5 1 Smt Siwadi  
52. Sri A .KDas 

Ha.oi 	LrJC/1. 
H 	tnadhar 

55. 	9i',:V,irrnfl 9  I..T1/CO 
5 	•. II 	,,fl 	ra.çjiary ;  Loc/co 
57 a9urtry 	L.i)C/CC.) 

- 	5b4URaIn Cn'Das, 
59 	II' J.K.ika, LUG/CC 
60. [3nvL . 1:ohiri  

T' 61,.,. GornaHThapc 	LC/L0 
621Miss B6Kurka1or 	1nC'/co 

/ 

H 
IL 

I 

• 	 a TT t  

t ?009 

Guwahat BeflCb 
. •.. 	'.ijj1  

1. 	1 .'.Ti ) 

For i;hjrf Pontmantor C nnr.il , 
Assam 0i'c...  

. 	. 



t 

- 

IN 

Copy for information avid necessary aCL'LC; 	 rtench  

Thp, 'AD,(E'stt.) ,CO/Ro; Guvh: 1. 

Th AD:(A/Cs), CO/RO: Guviahi Li. 

TheAO(Bgt), CO/RO CuwDhaLi 

A&P SEC.). 

ThOficp I. Supdt. ,CO/RO Guiah-ti 
.,,••"•'i• 	&;i. 
A11Gro.ip Officer, CO/RO Guwahiti.  

A1LSedton bupervJsors, CO/RO ( ) J,fll I 

Th SrPA/P 	CPMG/PM1 /DPS 	u h:L 

' 	The;,áfSection; RO/Cuwv'hti. 

	

(io) 	 TheG/LFi1e No Staff/19-1/88 

Th4o1ffic.a1s concerned 
ThFof,of1ic1a1s 

(13:,.... 
p l j  

(14) 

Ple 

( I 	 '\ P vt (3 (Staff) 
For Chief Postmaster General, 

	

I Assam Circl 	(3uwjhit 

	

- 	 I  

BaroJ 6 1 093  

	

I 	 ....4 	I 

I 

( _I 
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.Au 
DE 	 OST 

OFFICE OF  
?3S?I CIRCLE  

Ct?;iI\H]TI_71 	o1.. 

f1'Li?NOSta1f/5....3./9fl 	 M 

The Director of Posti •Sr'IiC.c, O 	ce of {h 
.I?bstmasterGenéra1 ) Assam Circla, GuhatI is piasd  ic, con-
firrii tbefoLowjr)c 	cve Cfrit& m -the ca4 	of PA, c/RO 
in thel sca1eof.'pa7 R5. 975-25-1J.5-:n-3o)G6o/ wi-th (ch 

• trom the c1a 	:shown ocjainst each. 

..'.,, 

Name of 1officja1s 	Date 1 crfrm tim 

Sri 1.bu1 <a1am - 	1-2-1 	PA Crc (e of4ice 

2. Sri •Dharneswar Swarciry - 1-2-192 
3 Sri Abht Bhattacbc'jee- 1-2-1994 	 -.C' L 

H 	- 	• j 

For Chief Pmgtnc; 	 1 - 0 1 
r 	 i... 

Copy to- 

TheP.MGy, issarn Rrjion, Guahati. 
TheA.DP.3.(;/cs) CC/RC, Ou:a?ati.. 	Central Administrative Tribunaj 
•ThèAA. .(I3GT), CO/RO, cu:&tL 

4 .., 	hecifice,c.sup3t., co/no, Cu'.:che,.j. 

5 	tTheOfficj1 ,.  concCinrj 
	

213 AUG 2009 
ThP/F..offfjcja1s. 

TheCircle:Qffjce C/i. frm. 
	 Guwahatj Bench 

8, 9ff ice copy. 	 tfr 

T. 
( 	i •  I 

• 	F;r Chief 	nm tJ 
- 	Circlr,  

:rc:; 
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YP2RTtJT OF POSI'S 	fl'DIt 
()YI' • I.(j (T.)I' THE Ci{IEF POS1'iULTEfl GELiE1UL 

]G{Door L3 u 	(,U11, H, Ii 7f 

ANNExuRE-6 

?5.J C iCLh 
11 

ZH 	 31 s t lri, 1 .9 .• .  

The D .P . • 0ff- ice of the Chic!: Pc's  
CLrcle, GuwahatiJis pleased to 3ppot ihri Zhul KL:]am, Pi(F0) ici 
Shri Trun Ch.Basumàtary, P2(R0) in the posts oli'. 0. ( LL1 ), C.i.0 le 
Office, Guwahatiih the scale of py rs.450O--1.2-7UO/- to 
effected from 01-04-99 for 3 yetrs vioc hri J C S rrn Dox.Jlocn ad 
Bibhuti:Bn.PeyrVorted to their substantive post: of Pi((-c) and 

P(RO) respedtié1 

(2); Postiri'brders of ihri J.C. arnic D orJlolui, FA(C0) is 
being issued epartpi.y and Shri Bihti Bn. flcy •:.1.l see): posLin 
order at RO/Dibrugarh . at Guwahati. 

u1ry-w-i+ 
attached to PLI Setlbfl CO/Guwahati. This is ho•?evcr subjccL bo. 

their.. being. able to obtain adequate PLI business 1o: which (agek 
will, be resaribäd . from time to tjl'ric by ! - ! Ie CPIiG ( P!. i. ) . on ev-ni,a. 
t:ion of their appointm4nt tc.-tho posts either on COrnple.IOfl o 3 
years tenure or otherwise shri Zbul Klun nc bri Thrun Ch. Bsia-
tary shall be reverted to I:,iieir sUb:3t:an ive.. posts of PA irl RO. 
Dibrugarh at Guwahati. 

(4.)'ThiHappintment is purely tcnperary and on CIOC 

basis and.wi1:1cohfer upon the official no claim for regular absOrp-
t.,Lon in the posts. lhis arrangement can b 	r i.r&ed at ariy -inie' 
in' .hc Interest of service without a:slgninq an't reaso 

Jill 
: 

 

:vrj :S 
o/o Ljc.? Chief PsUnasLr cn.r:: I 

001. 1.ssn'i Circlu, (Shi -'h - tj-70 1  

Cony for form 	nccryactio 

'ro, 	 . 

1. The PMG Dibrugarh at Guwaha Li ; • i:. t:. his 	• 	7 
(RP) dtd. 101-99., 

2 'rt DDM(PLI) C0/CH w.r. t. hi,s i. i,I..1)0/roloi/C Thi. 
-... 	2212-98 

The .ID(;/Cs)., CO/RO, Guwahati. 

The ;Jo(T) CO/Guwahati. 

The O.S., 	/Guwahati. 

The Officials concerned. 

PF of the officials. 

Central Administrathie Trbw 
-Ig MU4I* TqT 

20 AUG 2009. 

Guwahati Bench 
[jI 

J. 
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/ 	 Department of Posts, india 
0111cc of the Chief Postmaster General, Assam Circle. Mcghdoot l3liawan. 51h  llooi. 

Guwahati - 781 001 

N( ). 1)1 )\l(l l /Sall!2()fl5 
1 )aicd ('iu\\allat  I. 2 5-7 - 

Whereas a disciplinary proceeding is against Shri Abul Kalani, Postal 
Assistant, PL1 Section, ofliec of the ChiciPostivaster ( ciicrat. Assam ('lick. (u\\ aliah  
is contemplated/pending. 

Now, therefore, the undersigned in exercise of the po\vcr coiilcrrcd by 
Rule- I 0 (1) of CCS (CCA) Rules 1965, hereby places (lie said Sliri Aba! Kalam under 
suspension with immediate eflèct. 

It is further ordered that during (lie period that this order shall rctnaiii in 
force the Headquarters of Shri Abut Kalam, PA, Pt I Section should he (Iuvahati and the 
said Shri Abul Kalam shall not leave (lie headquarter without obtaining the previous 
permission of the undersigned. /77 

entral 
1). N. SlIA101A), 

I )cpiity I )ivisinal Manager (P1 jl). 
0AUG 	 ()fliee of' the Chief Pustiiiastcr ( ; ul. 

i\ssani ('irelc. ( 	ahat i-78 100 I 

Guwahatt Bench 

To 

Shri Abul Kalam, Postal Assistant (PLI cetion). 
0111cc of the Chic [Postmaster General. 
Assam Circle, Guwahali-781001. 

Residing at 	:- 

Shri Abul Kalam, 
No.2 Mathgharia, 

• 	NQ9nma,ti, 
• 	GUWA1-IAT1-781 020. 



Government ot Iiidi a 

Department of Posts, 
Office of the Chief PosIniaster General, Assam CircIe 

ool. 

o.l) IS)M( P L 1)/St a fl72005 
Uat ed (hiw1mti 13.08.2007. 

fHERAS an order placing Shri Abul Kalani, PA, PLI Scctio, Office of 
the Chief Postmaster General, Assam Circle, Guwahati under suspension was n'Lade vide 
this office Metho. of even No. dated 25.07.2005. 

NOW, therefore, the, undersigned in exercise of' the powers cotiLrrecl by 
Clause (c) of Sub-Rule (5) of Rule 10 of' the Central Civil Scrviccs(Classiflcatioii, 
Control and Appeal). Rules, 1965, hereby revokes the said order of suspension with 
immediate effect 

/\ 
/2 

K. Minicd ), 
I)epity J)ivh;ionai MIm;ci(PLl), 

0111cc of' (lie Chief PostnlasIcT -  General, 

Copy to Assain Circle, Guwaliatj-7t 1001. 
:--- 

1Abul Kalani, PA PU Section, oulice of the Chief Posiniaster General, 
Assam Circle, Guwahat-78 1001 residing at. No.2 Mahgharia, Nooninat I, Guwahat I-
781020. 

. The APPS(Accounts) 0111cc of the Chief Postmaster General, Assani 
Circle, Guwahati. 	. . 

The APMG(Staft, Office of the Chief Postmaster General, Assam Circle, 
Guwahati-78 1001. 

The APMG(Vig), Office of the Chief' Postmaster General, Assam Circle. 
Guwahati, 

Centr& Administrative inbr',, 

AUG 2$t ,. 
Guwahati Bench 

L yqret 

I\I  

( K. Alinfff), 
I.)eputy Divisional Ma na!eI( P LI), 

Office of the Chief Postmasdr General, 
Assain Cii dc, (iuwahati-78 IOU I 



To, 
The Chief Po1imster GeneinL 
(Assnm Circle) 
MegJnioo t U1i.uw tin, 
Giiwahati.- 1. 

Jt I 	

¶ 16 SEP 9OB 
, \ 	

I ••. I h;j.• : 11 

e f 
\ I•'  

(Through proper chIun(i) 

Sub: - Priver fo:r grant of promotion to the next higher grade under the 
Ti;ne l3ou:nd Prcnx.oin 

Respected Sir, 

Most hwnhly .  I beg to draw your kind attention on the subject cited 

above and further bez to lay following few lines for your kind consideration: 

That Sir, I. was appointed as Lower Divjsion cJerk Uor short L.i).C) on 

13.12.1988 ind po;Led in the M. hdoot 1hawn, (j;vhui. 

That Sir,'Govt. of India, Ministry of Communication, department of Posts 

• 	inboduced Time Bound One Promotion 5cheiue w.J. 2U(. 1993. In ternt 

• 	of the said scheme It has been provided that officials who have completed 

• 

	

	16 and 26 years of service in Postal i\ssistaiit/UDC/LDC will be eiiih1e for 

promotion to the next higher grade. 

That Sir, while wrking as L.L(. in\' post has been converted to •.Faue Scale 

l'ostetl A51tctt w,e.f. 26.Ub, 1993. 

That Sit, I have (011.1plCt'1 i \EtiS 01 ;c1ar (Vi.'C to 	pOSt of 

L.D.C/Postal A;sistant: on 1".2001 .\ it bout aiiv pr 'omoticn v1erc1is in 

terms of the Time bound prumct ko.i 1icme it hat; been jns1ucteU 10 assess 

the flineor, for promotion to the i'tet higher scale of pay viB be ;b3exved 

and the fomiaU.tie in this i'egai'd J 'u1d. 1e omplel cd within a period of 

three months. The oroni.otion to th next hi'Jnr grade wilT hc granted from 

the date on which the eligible official couwicte 16 years of rcular service 

but in my case a1thouh I 1i.vr •nphd 1 vear J r c:ai. ::rvic in the 

post of P.A on 13.12.2004 but .1 i.iave b'n d''r'rivc'd of 1r(n.not1ofl to the next 
•1 higher taut. 	 . 	 ministrative 

2 0 UG2O99 
• 	 . j1 



5) 

- 

L.EI1t 	Dliii IULL(LLCI r'w" 	
PA, lwnzfl11%Pa, P.i\ and many 

'thers jttrdors to nie have grantect die benetit 01. promotiOn to the. grade. of 

Low Selection Grade a Ret conipietion (.) i y cu s of serv ic in he cadre 

of V.A but the sil 	benefit of promotion has been demed to me. As such I 

utge upon 	lionoul to provide the bCIiC1 Ot U1\ tifl to the POSt of 

L.S.G w.e,f. 13.12.2004 i.e. the date on vhich 1 have omple1ct ft years of 

s(.!rVice to the posi of V.A. 

	

6) 	
That Six, during my entire service careeL I have .tedcred service to the 

department with the øuliuOSt honesty and si ncen ty mid as recOgfl tion of 

my meritorious services I was awarded Silver Certificate b our Honour 

for conseci4iVe four years w,e.f. 1999 to 2004. 

13.12.2004 

	

7) 	That Sir, since I have completed 16 years of reguiar :W'Vie on  

without any proin011OiL as such 1 am ntitied br plUffl01101' to the next 

higher grade of L.S.G, but my promotion to the next iuIer pade has not 

been considered till date. The efore, I request XOU.1 Honour kisidl to 

consider my promoOfl to the next higher gi:ad.e of
el. 14.12.2004 

with all conseq.uelltiai service benefit induding monetary benefit. 

Under the facts and cixcUUiStailC us stated above, 1 rav to your 

Honour to promote me to the giade of L..G we.1. 1.1,12.2004 with all 

consequential service benefit inciuding arrear monetary benefit and for this 

act of kindness the undersigned 
as in duty bc*uid shall ever grateful to you. 

An early action in this regard is highly culicited. 

Date: 

Central AdmlnistrtiveTdbunaI 
'-19 4IH4f 	itucii 

q AUG 2009 
G,jwhiti Pnch 

,{Ouis (i.thfully 

(A13(JL KALAM) 
PA, 513 Section, 
Office ot. the (,.bict 

ostmaSter General, 
Assaril Circle, 
Guwahati- I. 

Cop)' to: c j 
'tic Director of 1'(,:itl 	'1 vR5 ((), \''i 	rd 	Gu\Va1iti 1, for 

jIotiThiiOO and ncces:,ar° action. 



/1 
\.Shrt Pawan Kumar Singh, 

lY etor Postal Services (HQ & Mktg.), 
0/0 the Chief Postmaster General, 
Assam Circle, Guwahati-.1. 

Dated at Guwahati, the 27-1 l-200S. 

Sub:- Promotion under TBOP Scheme due from 14-12-2004 denied. 

• 	Ref:- •I)Dte;NewD,elhi letter No.3 1-26/83-PE.1 dated 17-12-1983 
..;' 	t1 	 ihi letter No.4-12-88-PE.1(Pt) dated 22-07-1993 

e 	lhiletterNo 37-28/91-SP4 dated 04-07-1991 

;? ! c pectèd sir ¶;j,I' 

Kindly excuse me for writing this letter to your honour by name. 

Kindly.'refer to. my representation dated 6-09-2008 addressed to the Chief 
Postmastei Genra1(Staf1) and copy endorsed to you regarding my promotion under 
TBOP scheme. 

• . 	 That, I completed 16 years of service in the combined grades of Ll)C and Postal 
Msistanton 13-12-2004 and I became eligible for TBOP w.c.f. 14-12-2004. 

That, vide para ii ofirectorate, New Delhi letter No.37-28/91-SPB-1 dated 04- 
07-1991, it is mandatory to convened DPC in June to consider the case of officials 
completing 16 years of service from 1st April of that year to 3 1 March next. All those 

-. officials empanelled by £PC constitutes one 'batch'. But my name appeared to be not 
placed befQre the DPC convened in June'2004 for consideration alongwith other officials 
became,eligible du .1 ring the period from 1st April'2004 to 3 1 March'2005. 

• 	. 1Cau6c9fdenka1 of my promotion under TBOP scheme, I have been suffering 
from.pecniry!pss and it has adverse effect on revision of pay in 6th  CC• 

• 	. 	•.. Under the above circumstances, 1 fervently request your good self to kindly look 
• 	...... - - ... into my case: sympathetica11' and cause to effect the promotion with all consequential 

• 

	

	financiaPbénefitatyour early convenient date and for this act of kindness I shall remain 
ever grateftil to you 

With regards, 	 / 
Yo s faithfully, 

 

.,. .... 
• 	 . 	 S  •. 	 • • 

(Abul Kalam ) 
Postal Assistant, 
C,0,Guwahati- 1. 

Central AdministrativeTribunal 

20 AUG 2U 

ti Bench 

e 
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From: 
Shri Subrata Nath 
AdvocLc. 

Jo, 
The Chief Postmaster General, 
(Assam Circle) 
Meghdoot 13hawan, Guwahati- 1. 

20 N& ?09 

Guwaat% enCt't 
- 

Sub: - Restoration of pay. 

Ref: -. (1) Memo No. DDM (PLI)/Stafl/2005 dated 25.07.2005 and 
(2) Order No. D1)M (PU)/Stafu/2005 dated 13.08.2007. 

My client:- Shri Abut Kalam, l'A, SB Section, 01 lice of the Chief 
Postmaster General, Assam Circle, Guwahati- 1. 

Sir, 

Under instruction of my above named client. I like to d raw your kind 

aUentionon the subject cited above and beg to lay following few lines for your kind 

consideration: 

	

1) 	That my above named client completed 16 years of regular service as U)C/ 

Postal Assistant on 13.12.2004 and he became eligible for TBOP w.e.f. 

14.12,2004. 

	

2) 	That vidë para (ii) of the Directorate, New Delhi letter No. 37-28/91-SPB-1 

dated 04.07/1991, it is mandatory on the part of aut1ioriy to convene DPC in 

June of each calendar year to consider the case of officials completing 16 

years of, service from i April of the year to 31 March next. But although 

• 	my client became eligible for placing him in the next higher scale in terms of 

the TBOP scheme w.c.1. 14.12.2004 but his name was not forwarded before 

the DPC for getting benefit of next higher scale w.c.l. 14.12.20U1, as a result 

flu 

411 



.•1, /1 	Sb11t1, ij1h 'LS4. .LU jr 1 

1'• 	
iuIsag high (osug 

7:-  

2 

! :t 	I  
Un,,. 7. U/'\,, 11. 

I1t1IlIfl_jir. 	 -; 	I flu; 

my client has been deprived of the 
I)Clirht of 1 I( )I' v 	1• ii 12 2flU 1. I II( In 

dciaI of the benefit of uplrai;1Ijiii to tin' in'( hligiit'r siIc of p.n in let 
of the TBop scheme my client is gettiii 	lesser pay tiiti hi'; ilI1itthi,it jUluors. 

That the juniors of my ciint, 'Sifliely; Slit i iic;ny M a zililidar , Sun An;inta Kwnar Das, 
l'.A, Smtj Gonig 'Ihapa, P.A, and ninny others have l'en 

granted promotion to the grade of USC alter completioll of I 	sir'; ni 
sery . ice in the cadre of P.A. but due to (Iet1iii of tin' benclj of I 	In my 
c1iet w.e.f. 14.12.2004 juniors of my client are dravin g more caliry than niv 
above named client Whli(Il is lint ln'r,lIj;ji,i(. 1111(1(1 tin' rule. 

That my above named client Wilile working as Postal Accici,int in' was 
Placed, under suSpensiofl vide Memo No. 1)1 )M (i'i ])/St.ill/ 20(13 dated 25.07.2005 	stating 	therein 	(lint 	a 	d isci plinar y 	prof ding 	is 
con(emplated/ pending against my above iiann'd client. I lvv', alter 
lapse of more than 2 (two) years the autlmnity was pleased (0 revoke tin' order of 

suspeasion vide Order No. DDM (PIJ)/St)ff/2)5 dakd 13.08.2007, 

and he was allowed to join duty. It is sIn ted tim t in the order of revocation 
of 

SuSpenSiOn dated 13.08,2(R)7 thCrO is IIO hit itllntioii re1'a 1(1 iLl1' 1'('il(I ill1' 
finabzation of disciplinary  proceeding against my above iiamed cli'tit. 
such the SUSpension of my client v.e.1. 25)7.2no 

In I 3.0ft2u117 (11 1ff' ci iti to 
be wholly Unjustified in terms of P.R. 54-13. lilerefort', m' ahive named 
client is eitiUed to the benefit of full pay and allowance w.e.f. 25.07.2005 to 

13.08.2007 in terms of P.R. 54-13 (3), which reads as lollows: 

Central AdminitratjveThbw 
I 

0 AUG 2009 

Guwahati Bench 



\ 	k• 

tr• e1,.- 7 	11IL. 

Iigh 41 ,40114.4 I 	I; 	tt:i:ii. •ii 	 •'! 

if1 ièO. 	 : 

"(3) Where the authority competent to order of reitistatenient is 

of the OIMOIOI't  that the stiensioi1 was wholly uttiti'.l, the 

ver,unvnt servant •;haii, •aiiijrt in the ;invi;inli' ni ;ub.rtiir 

(B) be paid the (till pay and ahlovanccs to vlHcit he votiid 

have been entitled, had in t i' t'n so spend ed 

But after the revocation of suspew;i1ii ,  of my above named client n(1 

order has been passed till date restoring his pay and allowance and also 

regarding treatment of the period of absence. 

	

5) 	That suspension pem ii d of ii y al >( )V4 I Ifl (I 	1 IT it w;e; )i ( 1' iii s ',' 	 '' lo 

reason best known to the authority and during the period iu show cause or 

notice has been served upon him following the order of suspension. 

	

6) 	That delay in issu lug revocation 01 ordcr of suspension cannot be 

' 1 aUribuable to my above named client. I lowv eer, a(ter revocation of order of 

suspension no opportunity/ notice was giVen to 11W abOVI' named client to 

determine proportkmate pay and allowance payable to hiimi. As such it is 

evident that the authority has acted in violation of the provision laid down 

in F.R. 54 B regarding the treatment of pay and allowance alter revocation 01 

the suspension. 

7) 	That in the order dated 13.08.2007 reinstating authority did not give (i) any 

il 	
spciuic decision on trcfltnleilt of period of suspt'uion and (ii) a specific 

decision on the quantum of pay and ahlowa nces for the said period 

• 8) 	That no order has becii passed regarding treatment of pay am1 allowance 

and (lie trt'flhlW1it of tin, peru id 	;ient u mnler sticpi'IV;'nn 1 hI w lug the 

provision laid down iii i.R 54 U. 

Central Administratjejuj 

O AUG 7099 

Guwahati B - ch 
.7717, 
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ilunushadi High (nuirt 	 (.n'jtIsifi- ? fl ( 0)1 

flbf 

9) 	'Ihal after one year since the revocation ol the suspension my client is 

continuing his duty, but he has not granted any increment since 25.07.2003 

without any reason. As such he is drawing lesser salary than hi'; juniors 

Hilice his pay has nut been re$;Inr('d i1hr revt'';iI mu nf nnhr ni •;iu';juu';inn. It 

is also stated that after revocation of Suspension my above ivaiiwd ( Iiviit i 

entitled to all the service benefit including increment of pay etc. since 

25.07.2005 as because no show cause or nnti( e have been isiiel iipnui him at 

any point of time after suspension till date. 

10) 	That after revision of scale of pay as per the recommendation of the Sixth 

Central Pay Commission my above uiamcd client is drawing basic with 

grade pay Rs. 11,890 and total eniolument of Rs. 1 R,9t) t/ - as on UI Ui .2ttU 

whereas lRy immediate junior Sri l3ijoy NI aiumdar is d rav ilig basic and 

grade pay Rs. i2,57() and total ciw du uneuit of Rs. 21 ,Wi7/ -. Ui' it stated that 

Grade pay of my above named client is shown as Rs. 2.100/- whereas the 

above mentioned junior of my client is drawing grade pay of Rs. 200/ -. It is 

further stated that a junior is receiving inni e salary than his senior is not 

permissible u rider any rule that (nu whrui in pu nichuiier it has bci'n i inp ccd 

upon him. Therefore, after revocation of suspension. p,iy of iiv uliei'it has - 

not been restored, as a result he is suffering huge financial loss. Moreover, 

my client has not received revised arrear pay (lue to him v.c.l. UI .Ul .2006 till 

date. 

II) 	'l'liat iiiy al,ove naiiied client sutnnitted ucprcst'uitatio'i t'elore 'i our I Ioiioi'r 

on 16.09.2008, 16.10.2009 and 27.11.2008 vunIiI;itiui1', hi'; 1 ,1 6ov ,111 f s.itnI ;iI'.n 

praying for restoration of his pay, but to no result. 

Central Administrativ3Tflbu 

LU AUG 2009 

Guwahat! Berch 
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As such, I request You to issue In' 'ssu v order restoi itu 	v of mv 

client and also to pay him arrears of revised pay v.e.1. Ull .1) 1.2()(. 

Under the facts and circu Ilistalices as 5(atu(l ah V(, I. hem 'i v serve V( in 

this NOTiCE and call upon you to restore pay of my a1ovc named client and 

to pay him arrear of revised pay w.e.f. W .t)l.2006 within a periud of '() days 

from the dale of receipt oF this notiii, fihimi whuu h, I Iiiv (I'lIJiItt 

instructions from my client to approach t'fore the c mpctcn court of I iaw. 

Your decisiofl in this regard kindly be intimnaltd directly to lilY above named 

client or to the undersigned. 

CentralAdmjnjstratjveTrjbun 	
rely 

20 AUG 29 	 (IJURA'FA N All 1) 

GuWahati Bench 
-;Ti-_3 



3. 

Al'/31-6/2001(t) 

Shri Abul Kalaiti, 
Cirdc 0111cc, 
Guwahati-781001 

IrlI)I,\ 
i!t 	II 

1I(il ll)()0l I I I IA\V,\I'J. (III \\'AI I,\ II. 

Da{&a 	th295- 2009 

'entral 
T 4 TM 

0 AUG 2t 
Sub: 	Regarding restoration of pay 

Guwahaii Br 
Rcf: 	Pleader's Notice dated 25-02-2009 

With reference to your above cited pleader's notice (ated 25-02-200) served I s  your 	Iu:;uler Mr SuuIsr;ui;u N;utlu. 

Advocatc Guwahati I ugh Court in your favour it is to mention here 11 1 , 1 1 your increment c(luikl itot he uIIsruI I'eu;uuoe '"I \\sIc  
iiuitlti suispe;i.sion ha the period bout 25-7-2005 to 00-0 1 )-2(H01 witith I; yui to Is: 

I lowevcr, on revocation of your Suspension vide C0/(ihv letter no. DlThl(l'l .1) SI;ull005 dated I .--.'(ttt7 & sit 

tcsntnption of duly by you on 79.2007 you( -  pay has been fixed to Rs. t)l')t) (1)1') +20t(t (( 1') h;i.esl sit Ii 'uuls,u;uiutke ru' 
during 25-7-2005 and accordingly the arrears arrived at in tcrtii nI 611 Ul'C were paid to ynuu. 

As regards para 10 of the notice regarding drawl of mote pay by your tiuior Sri ltijusv Mai.uiiutd;ur it is iii ulleilliout here 

that Sri Mazumdar has already got his promotion under i'I301' Schenie with giade pay of R 2500- whilc \on rride pay in Ilw 

PA cadre is R.s 2400/- only. That is the reason for drawl ol tunic piy by your juuuuitur. Sri Uijusv Ma,uiuinlau' iIi:iuu von 

However, an increment @ 3% i.e. Rs. 360/- will be alIncd well (II -1)7-2(105 &tIler ;tllmviiuu iItcIeuuueul 	our ;i 	ill 

be Rs 9850 (1 1 13) + 21100 (GP) = Rs 12250/- with effect from 01-07-2005. 

(N.(: III ft WM I 
Assu. I )ircctnr C (s) 

For (lie Chief l'ostiuiasier 1 e.neil. 
Assain ('itcie. ( uiwahati 75 (Itt) I 

Copy to 

lull clerk CO ., Guwahati k'i' information and allowing an increment (il) 	it. P.s bt)!.  

4 t 
For the (Ilict ,  l'ostuii;itui ( ieueial. 
/'usa111 (ircic. ( itun,alu:ut i -75100 1 

1 



Department of Posts 
ct,pqIeI TSM  9yTeTffRZ7  UfffT&, 3 TTT 	 Itt-781 001 

Office of the Chief Postrnastcr General, Assam Circle, Guwahatj-78 10tH 

No: 	VIG/Pleader Noticc-10/08 	 I )atc&l at ( uvali:iti Ilc 2Iid 

To 
Shri Subrata Nath, 
Advocate, 
Guwahati High Court, 
Guwahatj-78 1001. 

Sub: Pleader Notice served by Shri Subrata Nath. Advocate. Guwahati High Court. in 
favour of Shrj Abul Kalam, PA, SB Section, 0/0 the ChicIPMG, Assam Circle. ;uwaiii 

Ref: Your Notice No. dated 25.02.09. 

Sir, 
With reference to your letter under reference on the above cited subject, the 

requisite informations are furnished below:- 

No comment. 

The name of the official was forwarded to the DPC held in 2005. 2006, 2007, 
2008. But the DPC did not recommend his name for financial up gradation under 
TBOP scheme due to pending of disciplinary case. 

No comment. 

Orders for restoration of pay and allowances have already been issued on 01-01- 
09. Suspension period is yet to be regularized due to non finalization of the case 
by the competent authority. 

No comment. 

No comment. 
Central AdminiStr3t$veT 3 t 

VMPF-TEFfRtT 

20 AUG 29 

Guvvahal !h 
.rriTrTf 	r:t 

Contd.P-2 

ç L 
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No comment. 

Same as Si. 4 above. 

The increment was not drawn since the otlidial was under suspension for the 
period from 25-07-2005 to 06-09-2007 'liich has not vet been rcgulari.cd as 
proceedings not yet completed. 

However his suspension was revoked vide COiGhv letter No. DDM 
(PLI)/StaffY2005 dated 13-08-2007 and the official resumes his duty on 07-09-
2007. The pay of the official was Rs. 5100/- prior to suspension i.e. on 24-07-
2005. Hence, due to implementation of the 6 CPC v.c.f1 01-06-2006 the pay of 
the official is fixed at Rs. 9490+2400 wef from 07-09-2007 On the pre-revised pay 
of Rs. 5100/-. In the pre-revised pay his increment (late was l June. Ihus he 
worked I month 24 days on Rs. 5100/- (from 01-06-05 to 24-07-05) and balance 
6thl nionths 6 days on the revised pay of Rs. 9490 (2400= 11 980/-. 

As regards para 10 of the notice regarding drawing more pay by his junior Sri 
J3ijoy Mazumder than him it is because that Shri 131 joy Maiumder has already uiot 
his promotion under 1 U( )P Scheme with grade 	of Rs. 2l00/- while Sliri 
Kalam is drawing grade pay of Rs. 2400/- in PA cadre & yet to got his promotion 
under TBOP Scheme due to pendency departmental proceedings. 

Same as SI. 4 above. 

Central strativeMbunal 

20 AUG 20 

Guwahatj Bench 

Yours iaitht'ullv. 

(L.K.13arman). 
Asstt. Postmaster General (V ig.). 

0/0 the Chief Posiniaster General. 
Assani ( ircic. ( iuwnhati-7t 1 001 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWA-HATI BENCH 
C)' 

ORIGINAL APPLICATION NO. 162/09 

IN THE MATTEROF: 

In O.A. No. 162/09 

Sri Abul Kalam 
Applicant QQ 

-vs- 

Union of India and others 
Respondents 

-AND- 

IN THE MATTER OF: 

Written statement on behalf of the Respondents 
-4 

(WRITTEN STATEMENT ON BEHALF OF RESPONDENTS) 

I, Sri L.K. Barman, , S/olt.1..ç 	.I 	aged about... 579 
years, presently working as the Assistant Postmaster General (Vig.), O/o The Chief 

Postmaster General, Assam Circle, Guwahtai-781001, do hereby solemnly affirm 
and state as follows:- 

That I am presently working as the Assistant Postmaster General 

(Vig.), O/o The Chief Postmaster General, Assam Circle, Guwahtai-781001. I have 

been impleaded as party respondent no. 4. The copies of the aforesaid applications 

have been served upon the Respondents. I have gone through the same and 

understood the contents thereof. I am conversant with the facts and circumstances. 

of the .case. I have been authorized to file this written statement on behalf of 
Respondent nos. 1, 2, 3 and 5. 

That I do not admit any of the averments except which are 

specifically admitted hereinafter and the same are deemed as denied. 

That before traversing various paragraphs of the present Original 

Application, the answering respondent would like to place the brief facts of the 
case. 

BRIEF FACTS OF THE CASE: 

I 
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3.1 	That the applicant Sri A. Kalam has been working as Time Scale 

t2 Assistan since 01.02.94 in the 0/0 The Chief Postmaster General, Assam 
Circle, Guwahati. 

	

3.2 	That while the applicant was working as Postal Assistant in the O/o 

The Chief Postmaster General, Assam Circle, Guwahati, he was placed temporarily 

as Development Officer (PLI), Circle Office, Guwahati for a period of three years 

w.e.f. 01.04.99 in the scale of Rs. 4,500-7000. Subsequently the period was 
extended upto 31.03.04. 

	

3.3 	That after completion of the aforesaid period, the applicant was 

posted as Postal Assistant, PLI Section (Service Centre) and worked upto 18.07.05. 

During this period the applicant was involved in a case where there was 

misappropriation of government money. 

	

3.4 	That the department thereafter contemplated a disciplinary 

proceeding against the applicant and he was placed under susDejjn with 

immediate effect vide order datec07\ The apphcant was also charge-
sheeted. 

	

3.5 	That no Departmental Promotion Committee (DPC) was held in the 

year 2004 for financial upgradation under Time Bound One-time Promotion (TBOP) 

Scheme. However subsequently the name of the applicant was forwarded to the 

DPC for financial upgradation under TBOP Scheme held in 2005, 2006, 2007 and 

2008. But the DPC did not recommend the name of the applicant for financial 

upgradation under TBOP Scheme due to pendency of the departmental 

proceedings. 

4. REPLY TO THE FACTS OF THE CASE 

	

4.1 	That with regard to the statements made in paragraph 4.1 of the 

application, the humble answering respondent has nothing to make comment on it. 

	

4.2 	That with regard to the statements made in paragraphs 4.2 to 4.5 of 

the application, the humble answering respondent has nothing to make comment 

on them as they are part of records of the case. 

	

4.3 	That with regard to the statements made in paragraph 4.6 of the 

application, the humble answering respondent begs to state that the service of the 

applicant as Postal Assistant in the scale of pay of Rs. 975-1660 w.e.f. 01.02.94 

was confirmed but not as an LDC. 



-.--,----, 	f_ 

-i DEC 

2 : 

	

4.4 	That with regard to the statements made in paragraph 4.7 of the 

application, the humble answering respondent has nothing to make comment on it 
as they are part of records of the case. 

	

4.5 	That with regard to the statements made in paragraph 4.8 of the 

application, the humble answering respondent begs to state that during the tenure 

of the applicant from June 2004 to 18.07.05 he was involved in misappropriation of 

government money. Consequently he had to face departmenta1proceedjng charge-

sheet was also issued against him vide order date14.10.09 nd the same was [ 

delivered to him and he was placed under suspension vide order dated 25.07.05 as 

appears from the Annexure-7 to the Original Application. 

Subsequently the above suspension order dated 25.07.05 was 

revoked vide order dated 13.08.07 as appeared in Annexure 8 of the Original 
Application. 

ci 
I. 

I 

	

4.6 	That with regard to the statements made in paragraphs 4.9 and 4.10 

of the application, the humble answering respondent begs to state that no DPC was 

held in 2004 for financial upgradation under TBOP Scheme. The name of the 

applicant was forwarded to the DPC for financial upgradation under TBOP Scheme 

held in 2005, 2006, 2007 and 2008. But the DPC did not recommend his name for 

financial upgradation under TBOP Scheme due to pending of disciplinary case. 

	

4.7 	That with regard to the statements made in paragraph 4.11 of the 

application, the humble answering respondent begs to state that the order for 

restoration pf pay and allowance have already been issued vide order dated 

01.01.09. The suspension period however could not be regularized due to non-

finalization of the case by the competent authority. 

	

4.8 	That with regard to the statements made in paragraph 4.12 of the 

application, the humble answering respondent begs to reiterate and affirm the 

statements made in paragraph 4.6 of this written statement. 

	

4.9 	That with regard to the statements made in paragraph 4.13 of the 

application, the humble answering respondent begs to reiterate and affirm the 

statements made in paragraph 4.6 of this written statement. 

Further stated that there is no violation of Articles 14 and 16 of the 
Constitution of India on the part of the respondent authority. 

	

4.10 	That with regard to the statements made in paragraph 4.14 of the 

application, the humble answering respondent begs to reiterate and affirm the 

statements made in paragraph 4.7 of this written statement. 

further stated that in reply dated 02.07.09 in response to the 

advocate's notice by the humble answering respondents clearly stated that the 
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junior Sri Bijoy Majumdar in fact drawing more pay than the applicant as he has 

already got his promotion under the TBOP scheme with grade pay of Rs. 2,800/- 

whereas the applicant Sri Kalam is drawing the pay of Rs. 2,400/- as he has yet to 
get his promotion under TBOP Scheme. 

C 

A 

	

4.11 	That with regard to the statements made in paragraph 4.15 of the 

application, the humble answering respondent begs to reiterate and affirm the 

statements made in paragraph 4.6 of this written statement. 

	

4.12 	That with regard to the statements made in paragraph 4.16 of the 

application, the humble answering respondent begs to state that the departmental 

proceeding was initiated against the applicant and memorandum of charges against 
the applicant was issued vide memorandum dated 14.10.09. 

	

4.13 	That with regard to the statements made in paragraph 4.17 of the 

application, the humble answering respondent begs to state that Sri Bijoy 

Majumdar hasbeen drawing more pay that the applicant because he has also 

already got the benefit under TBOP Scheme of Rs. 2,800/- while the applicant is 

drawing pay of Rs. 2,400/- of Postal Assistant cadre as he has not yet got the 
promotion due to the pendency of departmental proceeding. 

	

4.14 	That with regard to the statements made in paragraph 4.18 of the 

application, the humble answering respondent begs to state that the departmental 

proceeding that was initiated against the applicant is for a serious offence of 
misappropriation of government money. 

	

4.15 	That with regard to the statements made in paragraph 4.19 of the 

application, the humble answering respondent begs to state that there is a 
0 

departmental proceeding initiated against the applicant where the memorandum of 

charges was also issued vide order dated 14.10.09 for serious misappropriation of 

government money, hence the denial of pay scale by way of upgradation under 
TBOP Scheme is not wrong. 

	

4.16 	That it is submitted that the instant applicant has no merit at all and 
is liable to be dismissed. 
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I, Sri L.K. Barman, , Sb 	 ... . aged about..59 
years, presently working as the Assistant Postmaster General (Vig.), 0/a The Chief 

Postmaster General, Assam Circle, Guwahtai-78j.001 do hereby solemnly affirm 
and verify as follows:- 

That 	the 	statements 	made 	in 	paragraphs 
/..t.. .

are true to my knowledge 
and 	belief, 	those 	made 	in 	paragraphs 

S................................being matters of record 
are true to my information derived therefrom and rests are my humble submission 

before the Hon'ble Tribunal. I have not suppressed any material fact before the 
Hon'ble Tribunal. 

And I sign this verification on this 	day of December, 2009 at 
Guwahati. 

L 4 
VAL;. P)ofC' 

SIGNATURE 

Asstt,  Postn%astel Geiera1 (V1) 
010 the Chief PostmstCr General 
Assam Circle, Cuwhati781 001 
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In the matter of: - 

O.A. No. 162 of 2009 
Sri Abul KIam. 

-Vs- 
Applicant. 

Union of India and Others. 

Respondents. 
-AND- 
In the matter of: - 
Rejoinder submitted by the applicant 
in reply to the. written statement 10  
submitted by the Respondents. 

The humble applicant above mmed most humbly and respectfully 
states as under; - 

1. That with regard to the statements made in paragraph 3.1 the 
applicant begs to state that he was temporarily appointed as Lower 

Division Clerk after clearing competitive exminalion conducted by 

the Staff Selection Commission and posted at Meghdoot Bhavan, 
Guwahati on 13.12.1988. However, the respondent No. 3 vide order 

under Memo No. Staff/2-30/93 dated 05.10.1993 (Annexure- 4), 
converted the post of L.D.0 to the post of Time Scale Postal 

#4'\ 0_03~ 

Assistant w.e.f. 26.06.1993. The applicant along with other persons 
çytLtA who were working as L. 1). C. at that point of time was converted as 

Postal Assistant. Subsequently, the respondent No. 3 issued an 

order bearing Memo No. Staff/5-3/90 dated 04.02.1994, whereby 
seivice of the applicant was confirmed as L. D.0 in the scale of pay of 
Rs, 975-1660 (revised Rs, 4,000-6,000 by the 5th  CPC), Be it stated 
that in terms of para 3.6 of the ciicu]ar dated 22.07.93 (Annexure-3) 
16 years of service as LDC or as LDC and UDC or as Postal 
Assistants/Sorting Assistant and tJDC taken together is necessary 
criteria for grant of promotion under the TBOP scheme. 

M ~~~ 
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That with regard to the statement made in paragraph 3.4 of the 

written statement the applicant begs to state that he has completed 

16 years of service on 13.12.2004 and became eligible for grant of 

time bound promotion in terms of TBOP scheme dated 17.12.1983. 

It is stated that at that relevant point of time no show cause, memo 
1 charge sheet was issued upon the applicant Applicant was 

placed under suspension on 25.07.2005 and the memorandum of 
charge sheet was issued against the applicant vide other dated 

14.10.2009 that too after issuance of notice by this Hon'ble Tribunal 
in the instant original application. 

That with regard to the statement made in paragraph 3.5 of the 

written statement applicant begs to state that in terms of para (4) of 

the T.B.O.P Scheme dated .17.12.1983 (Annexure- 2) it is mandatory 

on the part of the respondents to identi1' the officials belonging to 

the cadres covered under the scheme who will complete 16 years of 
service up to 31 81  March of the next year. The Departmental 
Promotion Committee meeting will be convened before 30th June to 

consider fitness of the officials completing 16 years of service in the 

grade dining the year. Officials who complete 16 years of service on 

a date later than that of convening of the meeting of the DPC will be 

placed on the approved list and will be promoted to the next higher 

scale of pay immediately on completion of 16 years of service, 

sUbject to their being found fit by the DPC and subject to normal 

rules relating to promotion. In respect of the officials who complete 
16 years of service between the period from 1 1d April to the date the 
meeting of the DPC is convened, they will be placed in the next 
higiier scale of pay from the date following the date they completed 
16 years of service subject to their being found fit by the DPC. 

In the instant case, the applicant completed his 16 years of 
service to the post of L.D.C/Postal Assistant on 13.12.2004 and 
thereby he has attained eligibility for grant of Time Sound Promotion 

w.e.f. 14.12.2004 i.e. day immediate after completion of 16 years of 

service under the T.B.O.P Scheme dated 17.12.1983. As such it was 
the duty of the respondents to consider promotion of the applicant by 

convening DPC within 30th June, 2004 itself since the applicant 

-A' 0 çvv 
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completed the 16 years of service in the year 2004 itself. It is relevant 

to mention here that the T.B.O.P Scheme dated 17.12.1983 is still in 

force but the respondents failed to follow the provision of the scheme 
for grant time bound promotion to the applicant w.e.f. 14.12.2004 for 

the reason best known to the authority. As such due to laches, 
lapses and negligence of the respondents applicant suffered the 

benefit of time bound promotion w.e.f. 14.12.2004 which he is 

legitimately entitled to. It is further stated that non-holding of DPC in 
the year 2004 is a lapse on the part of the respondents and a clear 

deviation from the scheme dated 17.12.1983, as such applicant 

should not suffer due to administrative lapses. 
Applicant in support of his contention raised in the original 

application relies upon the decision of the Hon'ble Apex Court in the 

case of Union of India and Ui-s. -Vs- M. Mathivan freported in (2006) 

6SCC571. 

Copy of the judgment dated 09.06.2006 in Civil 
Appeal No. 5739 of 2005 is enclosed herewith and 

marked as Annexure- 14. 

4. That with xegaiil to the statements made in paragraph 4.3 the 

applicant begs to state that the Govt. of India, Ministiy of 
Communications, Department of Posts Vide circular bearing No. 4-

12/88-P.E.I (Pt.) dated 22.07.1993 clarified that the existing official 

who do not opt for the old scales would be considered for grant of 

first promotion in the higher scale of Rs. 1400-2300 if they 

complete/have completed 16 years of service as IJDC or as LDC and 

UDC or as Postal Assistants/Sorting Assistant and UDC taken 
together and then for second promotion in the next higher scale of 

Rs. 1600-2660 after completion of 26 years of service. Their pay on 

grant of promotions under Time Bound Promotion Scheme and 
Second Promotion will be fixed under F.R 22 (1) (a) (1). As such 

applicant who completed 16 years of service as LDC and Postal 

Assistant on 13.12.2004 is entitled to the benefit of time bound 
promotion like his juniors who were granted benefit of time bound 
promotion on completion of 16 years of seivice as LDC and Postal 

Assistant. 
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That the applicant categorically denies the statement made in 

paragraph 4.5 of the written statement and further begs to state that 

at the relevant point of time when the applicant completed 16 years 
of service (i.e. on 14.12.2004) no memo, show cause or charge sheet 
was issued against the applicant, as such he is entitled to the benefit 
of time bound promotion in the scale of pay of Rs. 4,500-125-7,000/ - 
(pre-revised) w.e.f. 14.12.2004 under the TBOP Scheme. 

Be it stated that it is a settled position of law that the 

promotion cannot be withheld merely because some disciplinary 
proceeding is pending against the employee. To deny the benefit of 

promotion there must be at the relevant point of time pending at the 
stage when charge-memo/charge-sheet has already been Issued to 
the employee. In the instant case of the applicant charge sheet was 
issued against the applicant only on 14.10.2009 that too alter 
receipt of notice from this Hon'ble Tribunal in the instant onginal 
application. 

That with regard to the statement made in paragraph 4.6 of the 
written statement in terms of pam (4) of the T.B.O.P Scheme dated 
17.12.1983 (Annexure- 2) it is mandatory on the  part of the  
respondents to identiJy the officials belonging to the cadres covered 

under the scheme who will complete 16 years of service up to 3 1" 
March of the next year. The Departmental Promotion Committee 

meeting will be convened before 30th June to consider fitness of the 

officials completing 16 years of service in the grade during the year. 

As such non holding of DPC in the year 2004 is an administrative 
lapse and the applicant should not suffer due to administrative 
lapse. In the instant case of the applicant denied promotion w.e.f. 

14.12.2004 whereas memorandum of charge sheet was issued to 
the applicant only on 14.10.2009. 

That with regard to the statement made in paragraph 4.9 the 
applicant begs to state that the respondents have not denied the 
fact that the juniors of the applicant were granted benefit of time 
bound promotion on completion of their 16 years of service as 
LDC/ Postal Assistant. As such applicant is also entitled the benefit 

of time bound promotion in the scale of Rs. 4,500-7,000 w.e.f. 

1ç 	(64V 

/ 
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• 	14.12.2004. As such the l-Ion'ble Tribunal be pleased to direct the 
respondents to giant the benefit of time bound promotion to the 
applicant w.e.f. 14.12.2004 with arrear monetary benefits. 

S. That the applicant denies the statement made in paragraph 4.14 
and 4.15 and further begs to state that it is settled position of law 

that that the promotion cannot be withheld merely because some 
disciplinary proceeding is pending against the employee. To deny 
the benefit of promotion there must be at the relevant point of time 

pending at the stage when charge-memo/charge-sheet has already 
been issued to the employee. In the instant case of the applicant, he 
was suspended vide order dated 25.07.2005 staling therein that a 

disciplinary proceeding against the applicant is 
pending/contemplated whereas memorandum of charge sheet was 

issued against the applicant only on 14.10.2009 and the 
respondents on the plea of pending disciplinary proceeding withheld 
time bound promotion of the applicant for last 5 years. Therefore it 
appears that the respondents most arbifrarily delayed the initiation 

of disciplirwny proceeding against the applicant just to harass the 
applicant and to withheld his time bound promotion. 

9. That under the facts and circumstances stated above the applicant 
reiterates the submission made in the original application and the 
original application deserves to be allowed with costs. 

,4-C, a ~~ , 
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VERIFiCATION 

I, Shri Abul Ka1m, Son of Latc Mutahir All, aged about \ years, 

working as Postal Assistant, SB Section, office of the Chief 

Postmaster General, Assam Circle, Meghdoot Bhawan, Guwahati- 1, 

applicant in the instant original application, do hercby verify that 

the statements made in Paragraph 1 to 9 are true to my knowledge 

and I have not supprcssed any material fact. 

And I sign this verification on this the 	4 1ay of Januaxy 2010. 
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M.MAThIVANA,7 . - 	 .. 	Respoithenr. 
Civil Apea 	339 ff.2C25, decided on June 9, 2006 

Service Law — Pnnanrj&n —Thi-bnd promotion scheme - Par-a I 
- of the Scheme pnwidina z1i aB 4nffliais belonging to basic grades in Gimip 

'C' arid Group 'D' wqha iptr 	years of service, will be p1a 	in the next higher 	 for convening of DPC meetijags 
to consider "promotion" Of Officials ±ia completed "sixteen years of regular. 

C.  se•vice" in. the opera ecadras — £rrnvees claiming to be placed in the 

Y  4
next higher grade, held, znired so esiablish that he had completed 16 
Years of "servicie" In' the b2sir grades in Group 'C'and Group D'as 
required under Pare I — Pare 2 w1ñ± required completion of 16 years of 
"regular- service" for the prirpose of promotion, not applicable to such 
employees — Supreme Court in an ether case had observed that that-
bound promotion and regular pi-ornulion are two different concepts and the - d former does not affect .seniorir of those higher up — Respondent emplovee 
having completed the eligibilIty uinffation of 16 yearsof service. whièh 
included non-regular- as well as regular-vice, held, he would be entitled to 
benefit of the time-bound Proii3OtiOiisnhne under para 1 and same canoni 

1 :  
be denied on ground flmt he hitd nolcampleted 16 years of regular service - -.' 

 (Paras 13 and 19) - Dw:jen Qand,aSwzi t,izv of mum. (L9) 2 SCC 119 1999 SCC  
._ 4. .Ci3)tSCCTh4: W04 SCC(L&S) 167. relied on 
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-;',S. Mohan P saran,Adfiiñand Soci1orGanal (S. Wasim A. Qalii, VK. Verma z 3j 	- 
- 	-CS. Nánda Kumai, K 	S 	 Santha KumarandvN. Ra2humrj : 	iAdvocates,forthea,nni]e - 
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2.. The nvant facts 1e 	the je appeal are that 1e iespont C) 	 pinan, he vims infrn 

herein, Mr M. Matbivanan was seectd for atitment to the idre of Postal 	 ctiinnicatk,n" áted. 24-3-2000. tb his case for thre-bound jv=obw 
Assistant cii 22-124981 and was appoiuM as Piistal ASS istant 00 1y-wae a 	 be osideitd only. from 2007. His appeal against the 

• 	basis 1k ndwent necessaiy training and s placed in Reste T,niT 	 . : 	rto be dixnissed by. the Superixndent of Post Officesoo lS-ltl-30U0. 
P00 (RTP)I  lkta1 ASsistant to be ababed as reu1ar Postal Assistant and 	 5 Beingaggievd by the ad orders, the respodeni arnacred rae 
was posted vD work in the post OffiCes an Cuddalore Postal Dixon 	 Cital Adro stfàthie Th1,tuia1 Mndtas by filing original app4i5on. Tne 
August 1983 the respondent vobied for enrolment in the Anny Postal 	 (iral Admjnjratjve Tribunal allowed his application holt 	thai his 
Serices (APS) By an otdez dated l9--193 his request was accepted ati 	 ()(J 	t) have 	n considered from 30-9-1953 and ce he hk 
he was aiçizinted as Postal A sistamr Cudf&akre tith effect from 27-5-1953. b 	b op 	sixt€n years in 1999. he was entitled to the bef: c 
The apitni'nt was made subject to thefoiioirag conditions: 	 tVITI1 Pcriotioa Scheme. According'y. the aunliin w 

(1) The appointment is purely on ad hoc and temporny basis an 
candide will have no claim Ror regular tsoiption in preference to his 
seniors in the RTP list of this division. 

(ii) The inter se seniority between the znndidates who 'xhinreered fcc 
APS and candidates who 'were eppoirned in the civil wing viii not be 
disanbed amerely by virtue of the aSove anxi1itment of voluueers in the 
civil wing for deputation to APS.. 

(111) lithe candidate is decized methziliv unfit for enrornent to the 
APS, be wIll revert back to the RTP ±s and take his chance for 
absortsion as regular PA in the mrmai corseas and when it is due. 

In Seaternber 1983. while be ws workir in Reserve Trairin Pool as 
Postal .Assiwit he was asked by the Suermntendent of Pcst Offices.. 
Cuddalcre division to appear before the anthxitiefór seleczicc in .An 
Postal Servines. Accordingly, he a'oeared and 	se1ected as \\'a 
Ofi9cer with effect from 30-9-1953.. By an, ivder dated 20-10-19S3 the 
respondent as appointed as Postal Assisian in Cuddalore division with 
effect from 30-9-1983 on the conditions mentiaced in the said order. Afr 
his enrolment in the Army Postal Sen -ice& zi order was passed by the 
Hora'ble the President of India 	oindn him o the establishmen: of reaular 
army with effect from 30-9-1981 

It was th&case of the respondent that Tute-Bound Promotion Scheme 
was fomñw'4by the authorities tide a menxandum dated 1T-12-1981 
The in tmcaitiis were sent to all the Heads of Circles (Postal). The Scheme. 
inier alias  iamt'i1ed placing of ofaicers in the nexi higher ga&7 who had 
ontpieted ten years of service in Groups and 'D'. The Stheane came 

into effect fiam3O-I1-I983:Acxxjrdii to xheondent, he had shown his 
willingness vi&jetter dated 294-1988 for being governed by the said 
Scheme. It is kmt indisrte ihat 1±e respondent was appointed as Pota! 
Assistant on tègia1ar" basis from 18-7-1989.. He was transfezred to 
Cuddalore iànd joined there im 6-8191. In 1999, the resiiiident 
made an a pEr ionto the SispTeiinrende t of Pc Office, Cuddalore division 
for granting bikfitof lime-Bound Ptomoddn &.heine as he had comp1erd 
sixteen years ctIEiddriitg thestaxting tint of 30-9-1983. He also stared that 

- 'ne was in czmrmnous servicefom 1953 and assnthb' was entitled racer the 
benefit from 39-9-1999. Unfoilmaatelv however:, his name was not included 

Ibe ii petition filed by the appellant herein was dismissed b'.- the HicT. 
Court of Madras which order has been challenged by the a elinrns in the 
pres appeaL 

6. On 23-1-2004, notice was issued on special leave ped63r 
C 	C Court since there was'delay of 155 days in approa±nc this 

Meanwhile, however, interim stay was granted against the c'neration 'i the 
orders oassed by CAT and confirmed by the High Court.. O  
hewing the parties. delay was condoned, leave was £rante,± a 
adminetL while interim relief was ordered to be continued and the'-t. 
ordered to be expedited for final hearing. 

d 	(1 	7. We have heard the learned counsel for the parties. 	 j 
-- '&M Paras ran, learned Additina1 Solicitor GeneraL ap-iz; fn: Lje 
appdllanrs, contended that the Tribunal as well as the Hish Cout co4 
an enor of law in not considering in its proper perspective, the e-5n -. 
Promotion -Scheme and by. granting benefit of the said Scbetoe :: :h 

e 	e - resniontient. According to him, the provision ia-the $chem is isa -and a.. 
- tp3ovee would be entitled to the benefit of time-bound p&kn ondc 
he has completed sixteen years of "regular". service. Adinin.e±Th the 

was regularly appointed in September 1989 and joined Cn±iaiire 
ditiicm in 1991. -The Department was, therefore, perferdy justified i: 
ceecxiag the prayer for granting time-bound promotion as ncxdins r the 

f . , . Depiaizmeol, he was not entitled to such promotion. He also submined that 
tie respondent was initially appointed in 1981, but the Scheme renalred 
coinp)etion of sixteen years of service on regular" basis. The conasel. 
thertir4 submitted that the order passed by the Tribunal and cothimed b 
the EEL& Court deserves to be set aside by upholding the aaion of the 

f1 Depitnient and rejecting the prayer of the respondent 
g 	 9.. The learfied chunsel for the respondent employee, on ue other hand.. 

supoied the'órde passed by the Tnl*mal and confirmed by the Hich Co. 
Heurged that the Scheme had been properly interpreted by,  the TnTma: - 
bandilitu2s extended to him vilhichwas confirmed by the High Comm- He also 
reiieiiarpon decisihhs of this Court in which similar action had been sei aside 
by this Oxirt by granting  benefits to the employees. He, therefore. brdned 

h 	hhat the apaeal deserves to be 

-" 
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1niE!a1Iy ;as osiI Assist Ibi 1931. isai an 	. 	 hoAiMO - 	 ir 	 s 	 4 ; 	 ithe 	sc red and wasabsorbed Angust.19g3 by. an nx -  ied I9--l91 lãj the 	 ?Sc1'ee3Ofl!jS3 	USrthffi_S 4 Wh,  Will  x° 	 _ 	 ____ 	
P°'4Y 	 T6 	 I 12 93 io 30-3- 1984' Thereafter on ad hoc an temptiraty basis and the esiiondeiz u1d saue no nhtLto 	f. 	 ii 	 Heids of Cicia tocorrene Departmental • 	clalm tLdi 	lOD  in 	 5) 4flj5 55 	 1s  Pon C&iii 	neednsioconsid iotion of the o fficials in Cii vision It 'was also iared 	se semcri 	 cadiesio1  the nen lñgher scale of pay. The Departmental who volunteered for such s'ices and camiiar ca-ho weze 	in the 	 . oinoiion ComTniudè -Ii33cb will he constiruied in aecordance with the Ci II wing u1d not be o roed. li is aso inui C13 OZIiO tO 	 exss!rng mstructionsappbcable to the diffear= cadres v. ill assess the willingness shown bLV the TSt)Ofl3flI 	 - 	thnsea ri 19 But it 	 fitiss of thie identified officials Ri promodic'n ao the higher scale 01 pay.  cannot 	 t 	as ?OIrtIed S C 	 C 	ThMmnaliiies in this reavd sbacSi be coinpeee within a penod or three Varrant Officer in September 1981 The cider assed by the iio'b1e the 	 The 	 higher sa)e of pay will be granted President of lindia aopoimin the resrondent as Warrant Oer on the ñiJe-  date following the 	on wiui± the identified officials establishmenIofre rjth 	

opl sixteen years 0! USefliCre. In cise of officials who have 'To 	 comiled sixteen years of svice before 30-11 -1983, the promotions to - 	 the niz hiber scale of pay will tire effect from O-ll-l983." 
Greetirias 	 d 	d 	IiReadincr of the above two pirasraphs m 	it abundantly clear thatg - 	

-- 	 so fas pbcin: of an officer in the 	higher craM' is conce rned, what i You 	 t 	
reIe ant and xenal is that s 	offiJ belona basic grades in Group 

thousand tune huncrrecl 	
irora ne 3Cb ca of Serirernoer One 	

%i C' and 1) inns! ha e completed siiaeen 'hears oserice in that grade The 
said nararah nowherd uses the onniion "e'a1t' service. Pam 2 which You are therefore carefully and aungenJ 	cis ba 	
provrnes 	me Depamnentzl Ptonon Comiiiree and consideration of such d you 	to oo such oro ano 	e sun 	as 	 e cases of 	for mmon, vides f 	s ears  of regular m 	e to 	 cm m_- .or any or o sior A. Th Tnunal theref 	ñ 	considd pa 1 as rele ant and officers according w the rtLS reulacins 	QrQ for 	!ove1ajce 	 held that basic d1ibth 	±a icr 

	

t) conon 	ceing placed in the next higher grade ofthe reguLar 	-  
G1%en 	 is that the ofñcer must hav comnlered sixteen y 	of service in the basic at New Deilu 	 of the Saca 	one 	 grade in Group C and Gitiim D':Thcugh in omerparanraphs the service Ji 	 thousand ntne hundred and hr ccnresorjndj to Tuesda sixm v of 	- 	was qua]thed by the 3tIjiCOVe 	jif' the said qualification as not the month of Janimiy of the year One thoasuid nine - reo and f 	Jnecesaifththepuiposebfpara  1!S etheemewnited the benefit of e1Y-seeiAa 	- 	

placem&i 	lure srequnh&eestabhshedbyhim 
. 

IeiIEd bee 	nipbeth inew of dcf that v, ith effect from 
• •- — --.--- - ----- . - 	. - 	-• 	' 	

- 	- 	'c 	
- 	 • - - - IL Thed 	ior. the resnandent, iii 1r-opunci 	n2ht ui ? 4 	-- 	 - - -• 	- - — 	.- - --  relying on;.paia 1 pi 1ejflrne-Bo 	iPromoncm .&±eme., Paia.. 1- wnicn3 5•c• 	- '. 	 .t•. 	- - ;-- '-. :- - 	'j:.-- 	- 

	

relates to placing of an 	lt ' 	 ainu- • 	-. 	 - 14(1) The Sthre ill ocih5e intoeffec ifrarti 30- 11 -1953.Afl i5 dais • - 	-1 • belong -, 	'. 	
, 	- .• 	- in•  • 

g to bicades in Clroup:C'] Groito - D-tc nrcn mere is • 	 __U.*x• 	•. 	- 	.• •• - 	• 	
4 	•• - 	 - 	- 	- direct recnuitin- either - frorut ou e!anci7cjr' byr means - nU limited 

	

- .--*--•,_-, 	- b* 1"-. 	- , competitweexaon  tr-om lower ca 	-and catic hai1ieirnileej 16 'ears of serb icein ina 2razre willb2 Pb=8 in inc next  ifi 

	

; 	4- -_-------------__---_ -- 	 --' -c- - 

30-9- 1983 he w2s appointed as Warrant Officet Ucas, therefore, entitled to 
i 	''th 	f.xt huh 	 1999. The authorities 
J 	 aiid accordingly the 

'  thr F'oetrnon wasa1tom eciThe Hign Court ci!rtl) upheld Erie ic.ion of CAT • 	 - 	 - 	 -,. 	5; 	- 	 -• 
14 fle ilearnejd "c&Wisl t the rpondin m-also nght in placing 

re1iancc'ii the decisidñóf thuiCoafri in DwUe,  Qi'rJd:th Sarkar v. Union of 
- 11 	frL 	 the Couit&insidered the extent and 

2pp1icabiPrv Time-Bóuiid P aimaioa Scheme and held that the benefit of 
- 

tLk.f I(1999SCC9:!999SCC(LS)&, 

k1w 
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: 	• 	. 	. 	 :  62 	 axnTcAsEs 	2D6)6 tt_ 
( '
j S- 	 (ThaLker J ): ANAN 

the said Scheme 	ze 10 a pesoij who had coinpird thie 	 no Way affect the 	tiiy 	 "' the P&T Dti1ent 'k 	 4 )ears of services' in 	 grde hi di case, two appellants were rkig 	 the timi of the P&T 	umes up for,promotion to a highei' 
* • e Posts and Te1egrhs Dqainit and they had claimed the bnei of de a • • 	. 	. categcy or 	 d 	'cépt.se'niOnty' are intended to Stheine 1niüafl th 	e si to the Rehabilitation Depaini ofthe 	a 	

from another departinentort transfer  Government of Inzii, bm wtm izafei -ed to the Department of Pasts aid 	 do not upset the seniciiv in 	 !1ISf 	department Ginttng theu Telegraphs aftr& The question befoxe the Court was bether th . 	 high re-nd the Sd 	thne-bóund promotion does nX- zppeUants we 	flh1 tD UUfl i Ser% ices rendered by them eaiier in the 	 the1 	offd the ndiñzn iOSd in the transfer order. We are- Rehabilitation Deparim 	of 	Government of India and 'whthr they 	 . theLefO(e Of 	"iiew thai the rd12ntS are entitled to the higher gr r.  u1d be entitled o ith benth Of the Scheme by taking irno azcoum pas b 	by 	th dteon whith .xhe3 	e cmpIeed 16 years and the szud peric rvices. The Coun consiiej th scheme of December 1983 and i1 thz 	 ° 	 Of their total service both in Khe wnar WLS requir i -  the Schim was completion of S. 	yeazs of 	 Rehabilitarion Depaniini nd i P&T Departmeni" rvice in that grai ff 	sthi ruirement is complied with. n rnpiovee 	 17. It is no doubt tn as th1d by the High Court that D1%zj 	U 8 FEB 2010 ouId be entitled o tie piacee in  iSe next higher grade. It was 	 case, inasmuch as in that case. C Chandra  r -o concepts, naii 	(1) ink-bound promotion", and (ff) 	eula 	 appellants v.'eie 	in irinc jrerest".• whereas in the instant case. pvrn000n were nei-ent. So ft as the 'time-bound romn 	 c the 	 ç 	 Troondent employee for enrolment !T 	Guwahati B&ch cacemed_, the Coiii'icibser-yed tEin since there were large numbez- of 	 army That.. 	ever. in otiroñnien. aces not make difference since IC) US. t 	TTTE1 Wtf1 eilo ees who 	nt lIlkeh to 	rornonon in the near future hecduse o 	 lanuae of para f the SCOetrr s cl---r% unamoiguous and lea es no rooT ' cOrnparatj 	1lo- riosinoa in ce seniority, the GoernmenT taojv i 	 for doubt.. Thai ascz was 	consãc in Ds ijen Chandra Scr,(ar' B_ n-.essan that in omer to 	ove rrtsauon the emplo) ees shoulo e 	 in any case, even 	 concluded by another aeciston ) it Lfle vx highei- siracjf in ternas of emoluments while reainv m 	 this 	 in which the emploee was iniva1 rue same cadre. This is ±iz is senemJJy known as the 	ecrcxind 	 d apicJ 	 d voluntarily transferred himselt t prnouon Such 	 doer, not affect sen1on- oi tnoe 	 the office c,i 	pcst 	(j The question \%hlch came up IO - P 	
- consideration was as M. wbeiheir be ncid -be entitled to get benefit of me Ia The Court then srarej (SCCp 123-24 pant 12) 	 Scheme Relying on Thcüexz aan 	Sarkar' this Court held that tue 

	

12 If that be nie ante pinpze of a time-bound promotion 	 emp10 ec iid be entitled to me benet of the Scheme on completion Q 
meant to relieve bmsmaticia on 300OUnt of stagnation, it cannot be .id 	 sixteen years of Seivice.. 	 r  
that the Governmrprnj0 cieonle the appellants ho ;er.e 	 e 	18 Relying on mcyen Qirzndra s -' this Court obsered (VA Bltt into the P&T t)ei 	ne.-jjc inte,-est 	of the benefit of ii 	r 	 - case2, SCCp. 716, pant 4) 	- 	- 	- 	- 	- rarle. The frus 	on acj of sta nation is:a common factor not 	 - 	"The wettied pinci4e f Law that even in the case where tue only of those already fm the P&T Department but also of those 'who are 	 transfer has been 91oei 4M 	the employee concerned merely 

	

by the Government from the RehthThtajjon 	 toses ins senioiitv 	same o itself would not lead to a conclusion Department to the P&TLDin 	The Got ernmenz it hue mpctswg im 	 that he should deprrii of the other benefits mcludmg his expenence E Zg.uthty 	 ,,seziice in the gradefor being 	I 	 f jjmjjj i. 	In terms of the Schemes aforementioned- mime-bound pro iuiXieir ffsntmre,dmg to benefit only one section qf 	 pmotion is to be grarl!ei! for añfng stagnation only within the sam e1?p1o)eesuz e a1uy--mö.r!ea 1., to another section of emp1cpeein 	 - 	pjp 	 rj- -- framed because they are beneficial the same category t 	Pp&4) The commoji factor for1 ii 	 .- 	 be itnplemented The Scheme merel ..mplo) ees is that thiat ''1m the same grade for ii years 	 tiiat any person iiaiinz iizeed 1&26 ears of service without without promotnn. Theidp 	is a tm of eligibility (ernpham 	 obtainiir 	°'°°' 	 tid to the lnefit therefor It is. onmoal) for,  obtair 	uancjiJ beuefij o'fàJughèr grade 	 thfoie 	 to the higher post is to be mane 

	

The Court added that fiar he pnqx of "regular promotions' to the hiber 	 only oii the b ofseia 	- canrem the Departm 	 ixiuld be counted only from thedaie 	 [9 Since therespondenxl adcnnpleaed sixteen years of sernce in 1999 o ineir transfer in the1 	andTe 	Depaiinen : .. 	 he would 	 1 of the Time-Bound Promono: 16.. The Court, th&j 	(SCC p. 124, pant 14) 	- 	 Scheme and the acfioti of the mifbadd2s in not granting the said benefit was - 14 The words"e1)1 seriont' in the 1983 circular, in onr x'ie 	 illeai and conrarv an Lap. The 	 e Tribunal v. eli as W an tnat such a benefiofa i 	c-e given to the transferees vU in 	,J32i/ ai" 

1 	
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i atxd by 
tend the benefli 1tff he' &h&ne it the 
in the rsomnE 	aad ncilnano a 

Iir C.4fotby th High Court and find no_th- in irne aiTprA of 
Jan 

tfibjoñs,thea1 deseives o Lethssed m is 
r';• ? 

• 
• 	 • ( DREA TIASAY.AT AND C. K. TaL±tz IL) 
IBRAIHIM NAZEER 	 .. 	App11nxc 

• 	 Vei:us 
STATE OF T1 AND ANOTHER 	 . - Respon&nis. 

Crim!Apéal No. 732 of 2006, decided oaJa !O. 2005 
Preventive Detention - Detention order - Detenn aireath -  iii jail - 

imminent paih1lit or ikellhood of detenu bei2 rkad on hail - Onlv requirement is detaining arnhoritv's awareness aboxtt du being 21rentry  in custrody and Ekelihood of his being released on hail - ft is the szjkjwfne  satisfactIon of detaining aisthoñrT based on Maiterials iñth is normally not • .obe interferjth by wart - Detaining aüthorWs 'view in the ãnstant 
case that in chzilr cas, cxiers granting hail are passed by varioas courtv, not disjpu ted by detenu - In the circumstances hel& subjective sction of detaining. authoiity at likelihood of detenu g reLeased on bail • 

	

	cannot be quioned— Conraiion of.Foreign F riu'nae and Pvenfloa 
of Smuggling Acthities Act, 1974, S. 3(I)(i).. 

It was su5rnitietf iaI r- fof the appe 	detenu thai 	High Court not jtisnified in holding thm the dectining anthorirv's iew abotz rnimmeni • possibility of the detenu ôtiiñni-om on bail was correcL li also itirnitted 
that s.nice the detenu had noi filed any bail application fr widximvra) cT ttne 
first petition, could not have inf txthere w.as possibility of hisbn reldonbl 	1 •__ 

Disimisji Coint, held as above. 
• 	RaJsh Gufad 	 rnim *' v-v 

• 	• 

• 	• 	•.•• t•- 	v. 

rspoI 
•recor& 
the ap 

accorth 

— !..____,•_-. 	rnt,mn ft 
b '-- •  ¶' 	• -'-.- 	 -..-- 

- 
b Activities Ai•497 cnT short the cOOSA Aa') The oret 01 Oe.tnDOfl 

was passed iind Section 3(1)(i) of me coFPos.; a 'wuti a vie to prevefl 
the detau ünm mulging in sinugghng oo:is in ñ3u3re Toe oror of 
detenoniS!9- 

• 	- 	• • 3; Thebakgmund facswhich: led to the deternion -of the deienu as set 
C 	4- 	out in the ctroands of detention are as iollows 

_ • c 	- 	•• 	• 	• 	- 	•- 	•• 	. 	 - 	. 	- 	
- 	I 

• 	On 1-S-N)tb,the - .detenu Ibrahirn N2ze. arnvea at Chennai rrom 

• 	 Sinapcwe by thtiian Airlines Right IC 55S with Thlet No. 51671 23S5- 
After j 	iration cle2rance. he collected three basts frori the czm'eycr e: 
and procee4e.i to Customs Table No. S where he âedzre. that he was ir. 
possession of electronic goods worth Rs 3fLC0). At this Pr)!t. : 	. 

ed 	d 
intercep&d b' the Customs Officer who ouestione him about the conits of 	

•C. 

• 	 - 	- 
possession oe ctro 	oods of me value of s 30 00') Sic-e r  

	

• 	• 	not convinci.nz, his three basts were tken UD for examination in the presence 
of two indenendent mahazar witnesses- Heorothiced two claim tazs bearing 

• 
• • indepéndeni'iIilèSSeS.th2.t the carditcard carton bearing Tag No. SQ 44207 

- • tagged in the tstme of Sint Selvi Naraynnan ncaually belonged to him an tha 
as he was aread having excess w eh he mane use of tier oaggage eg? 
entitlethent- Enquiries b the offic sioued that the saiti Sel1 aanan 
had ahead left the arnral iiall and inni soc iad not filed nr' -claim far 
missm ggage Ithe presence of wimesses,ius three bags ere o?ened 
and examined one by one Examincno.n of nz blue oolour nag oeari 

	

4r 	 gXo. SQLl32resuIted)n thejn\e1) of 12 No-- of Pioneer 
(model DEfl-P 7750 MP) ear stereos arid 501) N of }inh 256 'MB RAMS.. 

d0dl0u1 bagS b geT- No SQ 441433 

ieIOveIY iO NGfP 	niç(mod iV-GS 25 OC) 
- 	 " 	 I 	-.---- 	. - 

dig al\ %aineras 5 Nos of Sons (mod.cl DCR41V2SE) di ita] vdea 
g 	 _. 	 _ - _______•,_ 	- 	 -, 

	

-ffliu 	 g can2si urs of PiOflet car siereo antI 10 ?os. oi Moicrola \. 

	

L 	
mobilephoiies (svitut accessOrte) EzarmnaDon of Pioneer cardDOarQ 

• 	• 
 

No SO 44071 	ted t recovery of 4 
- • 	

GBIL4TE! 

f Ar: 	ctn of SP( ç 230E Jrjm znth 	t3-2-2O3Of • 	- -• 	•• 	• 

• 	• 

3 

- 
worof 	

C (mVMI) 900) EN) 	video cameras. 1 is alsn 

f seized goods was ascertained- On tue care of serzrre. inc rJue 	ne -eize-- 

h g9od was RsS,22,503; (CIF) and I Rsllil300 (rr.a-ket v2iD. 

,., fpproximnIel 	After finning rna_ toe aajucrcnnon an: 

• 	: 	• 	• 	:• 	• 	• 	•. 	• 	• 	• 

1ribW 
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